215 Matter under Rule 377
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availability of foodgrains in Gujarat.
The Gujarat Government gives at
present only one Kg. of grain per
adult per month. Four istarvation
deaths have taken place in Suren-
dernagar district, police opened fire
on food rioters as a result of which
one person died on the spot and some
persons were mjured. Therefore I
request the Government to release
at least 1.5 lakhs of tonnes of food-
grams per month to the State of

Gujarat.

My second point is about the acute
shortage of cement. According to
today's Hindustan Times the Associ-
ated Cement Factory at Sevalia hes
been closed down from Saturday last
due to shortage of coal supply; as a
result of which there has been acute
shortage of cement in the State of
Gujarat. I am experiencing myseclf
some difficulty; my hostel for Sche-
duled Castes is under construction In
Dhmoj and no cement is available for
the last three months,

Therefore Government, Government
should make a statement regarding
this and give »ome more cement to

the State of Gujarat.

MR, SPEAKER. Now Shri R S.
Pandey may resume his speech on the
Finance Bill

PROF, MADHU DANDAVATE
(Rajapur). Before that, I have a
submission to make here I had
written a letter ta you this moining
pointing out to you that though we
are going to have a special discussion
under Rule 183 on the supersession
of the judges, the Prime Minister had
chosen to make a policy statement
on the supersession of the judges
outside this House, from the May Day

platform.
MR. SPEAKER: I have not allow-

ed this, This is not a question of
policy, She hus got every right to
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speak outside, Don't be sensitive:
about this, You may also go on
saying anything outside,

PROF, MADHU DANDAVATE:
Sir, though this is not a breach of
privilege, this is a breach of conven-~
tion and propriety.

MR. SPEAKER: There is no gues-

tion of propriety about it. Shri.
Pandey.

12,12 hrs,
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MR SPEAKER. We have flxed 10
hours out of which 5 hours are for
General Discussion, 4 hours for Clauseg
and 1 hour for Third Reading But
the programme seems to be a lLittle
dwslocated  Alreadv we have almost
taken 8 hours for General Divcussion
That means for Clauses we will have
to reduce 1t to 3 hours I am not
gowmng to gv beyond half an hour mme
I will accommodate two or three more
speakers and then take up the
clauses

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K RAGHU
RAMAIAH) Sir, out of 10 hours
allocated for General Discussion, I be-
lieve about 4 hours are left for
General Discussion. If you could
kindly help us, you may call the
Minister tomorrow You can reduce
the time for Clauses,

MR SPEAKER: Yes. 1 said, §
hours for General Discussion; but
actually it is 10 hours for General
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Discussion, I will call the Minister
tomorrow. Bo, within the time left
for General Discussion, wug

many
speakers as possible will be accom-
modated.

DR. KARNI SINGH (Bikaner;:
Mr. Speaker, Sir, in November last,
while speaking on the food debate
raised by Mr, Gaekwad and myself
and the rising prices, I had said that
a combination of food shortage and
rising prices would create an explo-
sive situation. Today, we are adding
to that famine and I must mention
before the hon. House that food short-
age, riging prices and famine, all to-
gether, have created a volcanic condi-
tion. I only hope that our Govern-
ment is fully aware of the situation.

The widespread famine throughout
the country hags been causing a great
deal of concern to everyone. But 1}
do feel that there arc lots of troubles
that the people are facing in the
country which to a large extent is
due to mismanagement and lack of
coordination in the various Minis-
tries of the Government of India and
more 80 between the Centre and the
States.

It has been said—I hope, this is
not correct—that while deciding how
much aid to give to various famine-
stricken ereas that Rajasthan, which
is used to perennial famine, should
receive less aid because it can  look
after itself and that other States
which have not had famine for long
will be given more aid. If this is
true, this step-motherly treatment
should not take place within one
country. 1 hope, the Finance Minis-
ter will see that all famira-ctricken
States are given equal share of as-
sistance to tide over ‘the difficut!
period.

For the last one month I had the
oceasion to tour the famine-stricken
areas of Rajasthan, particularly the
Tiostyavestern party of Rajasthan.
What 1 have seen with my own eyes

857 LS8

will make everybody weep. It i «
shocking situation. I say ‘shockig'
because the mismanagement of famine
camps is something that has to be
seen to be believed, and I feel 1t my
duty to bring before the hon. House
the conditions su that they cun be
rectified because the next two months
which are going to be the most eritical.

1 have brought with me a bottle of
water which 15 being consumed by
human bemngs. This is the water
which is given to people to drink. I
know that for thousands of years
people have drunk water like this, but *
in the present age of science and
technology, with the immense wealth
that the Government has today to
solve the problems of the people and
with all thus talk of ‘Garibi Hatao’,
socialism and social justice, if this is
the water that free India’s citizens
are expected to consume in the ycar
1973, I think that is a very sad state
of affairs.

Wages in famine camps me not
being paid in time and the food sup-
ply conditions are absolutely shock-
mng. Wherever I went, peop.e say
that, even if they are prepared to
spend the money, they cannot buy
food. They are living in sub-human
conditions, under grass roofs, 1n
120° F, in the shade.

Employment s inadequate. In
Bikaner district Government has
taken a decision—I do not question
the decision—that evervbody will
work in the Rajasthan Canal. Bikaner
district s 150 miles acrees 2nd 0
this famine-stnicken arca. Coler-
ment expects that people w:lf take
their wives and small childien end
cattle and move on to the site of
the Rajasthan Canal. 1In *he pasr
vears—in fact, I would go buck even
60 or 70 yvears ago—famine relicf had
been provided to people within 10-
mile radioug of the village, If you
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werz2 to send a Parliamentary Com-
mision consisting of members {rom
different sections of the Houte to go
and lovk at the conditions under
which those people are éxpected to
live waita their wives, children and
old parernts, they would find that they
are elkin, out a miserable existence
wity the 70 paise or so which they
«ollect a. wages paid for job done.
And, on top of that, this is what they
are made to drink! I think, a Welfare
State has to look into this matter.
Although the Canal has to be built
quickly, this is not the only way pro-
« vide famine relief. If you want the
Raiarthan Canal or anv such project
to be finished quickly, the Centre has
to take 1t up. We have raised thia
before the Government and before
the Consultative Committee of Irriga-
tion and Power, and it has been unani-
mously accepted that the Rajasthan
Canal should be a Central subject
Take it up under your wing and finish
it quickly, so that you can solve the
problem of famines for all times to
come,

Then again, alternate work ig not
flanned and given to people in
famine camps. A piece of work is
given for, say, 15 days, and after that
work is over, they have to wait fox
ten days or so until a new work is
given. In the meantime where is the
sustenance for those people who are
eking out & miserable existence? And
Government talkg about social justice!
Is this social justice? 1 would ask
the Finance Minister to send his own
representatives, the hon. lady Minis-
ter; I know, she has a very soft
heart; if she were to go on bhchalf
of the Finsnce Minister and see the
conditions, I am sure that her report
will be correct, and that report will
show that such conditions cannot be
glzowed to be continued in a socialist

ate,
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Rution cards are often delayed.
The Famine has been delaced late.
As far back az November, we had
raised this question on the floor of the
Nouse--Mr, Fatesinghrao and my-
gselt had jointly raised it—in a debate
on food and had warned the House
that the situation was going 10 he so
difficult that, by April-May, unless
adequate steps were tlaken for food
water and employment in the famine
area we were gong to have a very
difficult time. The famine code is
there, but it has been applied late.
Famines are declared as late as Nov-
ember or December. 1 am afraid such
a situation cgnnot be allowed tu exist,
1 would like to tell the hon. Minister
opposite—and 1 say it with a little
bitterness because I have seen the
human suffering this time.—that
if such a situation heppened 25 years
ago when India just became inde-
pendent, if such a situation had been
allowed to exist in the Princely
States, in the time of any ruler, 1
am sure the Government of India
would not have tolerated it, and the
rulers’ heads would have rolled But
today such ® situation exists and they
tolerate it, even this House tolerates
it. It is something I cannot under-
stand ...

SHRI S. R. DAMANI (Sholapur):
In one State 35 lakhs of people are
working on famine relief works,

DR, KARN1 SINGH: The hon.
Member was born in my constitu-
ency. Why does he not go and tour
that area?

There is also a new rule this time,
which is a very unfortunate rule, that
only 50 per cent of the people in &
family will be employed. If a family
consists of ten major members, five
will be employed in the famine camps
and five will sit back with no employ-
ment at all. Also boys under 18 are
no longer employed like in past
famines. I do not know what this
law is. But they also have to
fed. The father earns 70 or 80
per day and he has to trek Jong

g2

i
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tances for work and he is quite
How can he feed the entire
family of children of 12 or 18 years
of age it they are not given any em-
ployment? 1 feel this is a slur on our
democracy, on our socialism and this
mis-management has to end.

I have raised in this House for the
last 15 years on numerous occasions
the question of the population in-
«<rease in relation to food supply and
1 do not want to go into these figures
again. But there are two things 1
should like to piace before the House
to show how the population increase
is going to necessitate additional food
imports. I would guote from a speech
made by Mr. Shinde in 3 discussion
we raised here last November. 1
spoke on family planning and food
deficit. This is what Mr. Sinde said:

“When we take into considera-
t'on this 1ncreased prowth rate, then
what would be the additional re-
quirements? According to our cal-
culations it comes to the order of
12 to 13 million tonnes roughly.
From the year 1966 onwards the
population increase has been of the
order of 14 per cent.”

Here is the Newsweek Magazine which
says that in 1980, that is 7 years from
to-day. the world will need a quarter
motre of food than it consumed in 1970.

1 feel that the Ministers are to-day
far too scared to rise this problem,
@ problem that Japan has not only
raised but solved. It is like & surgeon
who knows that there ig cancer and
will give the mmn medicine, a tem-
porary palliative but will not go down
to the core of the problem of remov-
ing the cancer. For India, population
explosion is going to be the cancer

better deal and a better standardg of
living'.

The recent verdict of the Supren.e
Court has imposed a very very great
responsibility on Members of Parlia-~
ment. No matter what we may say
theoretically, the fact now jis clear
that Parliament is suvreme. But
whatever else may be said, the fact
remains that the Judiciary does not
have the power that it had a week or
so earhier, Therefore, I feel that
whatever legislations we MPs, in our
wisdom. bring about in this House
should be done with a great deal of
care because the Supreme Court is
no longer the watch dog that it was
Therefore, whatever legislation is
brought should be such that we know
where the shoe pinches. If we want
to inflict something on the people
of India, then we must know and
we must also be prepared to share
some of these things,

Mr. Chavan, 1 believe, has got some
law on the anvil that anybody who
evades taxes will be sent to jail for
seven years. This is nothing which
surprises me because I knew and
1 had forecast this that Indic would
ultimately travel on the road to Com-
munist dictatorship or Hitlerism.
From Gandhian philosophy of yester-
day we only talk to-day of imprison-
ment or jail. Is that the motivation
to stay honest? You tax a persom out
eof his existence~—sometimes double
his total income in direct taxes.
Thereafter you say ‘Seven years in
jail’. I would like to ask the Finance
Minister, ‘Is it his imtention thet
India should one day become like
what Germany was in Hitler's time
with campe like Buchanwald and
Belsen?' 1If things go this way, it
will happen inevitably. It will come
that way. Prosecution of a small
percentage of people will ultimately
lead to the same thing that happensd
to the Jews in Germany. If vour
problem is that too much wealth is
oconcentrated in the hands of sere
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people take it away. I have said so
dozens of times on the floor of this
House Impose a capital levy and
take away that wealth and bring
about equtable distribution of wealth
at one go, Finish it once and for
all and make up your mund that no
Indian would have more than ‘X’
amount of money, that no 1lndian
would have more than ‘X’ number of
houses to Lve in. OK But, you
tax a man out of his existence and;
thereafter; sit here and say that that
man hag evaded tax and put hum mn
Jail for seven years Ultimately, the
day will come when Mr. Chaven will
not be here, when 1 would not be
‘here; but the day 1s coming when this
country will go the way Hitler went,
the way Stalin went; when 50,000
people were killed in one night in
Russia and 60 lakhs of people were
put into gas chambers 1n Getmany ...
(Interruptions). You would not be
there 1 would not be here but the
direction in which the country 1s
going, the way you have acted with
the Supreme Court at the present
moment where the Judges have been
superseded, I think, all this is taking
the country in the direction which
none of us wants to see. We do not
want 10 see in India a communist
dictatorship We do not want to see a
Hitler here If you bring in an absurd
legislation, a legislation which 1s
absurd 1n its own context, then -ou
must have dishonesty and you, the
must have dishonesty and you must
Finance Minister, will be responsible
for making Indie hundred per cent
dishonest If you want to bring in
tax laws, bring in laws which are
within the paying capacity of a
human being. If a man has got too
much money, take it away but do not
make laws and threaten a man day
in any day out with dire conseruen-
ces of being sent to imprisonment. If
you want to make India one big pri.
son camn, I am sorry that is not a3
country which many of us would like
to see In our country with all these
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toxes, a man is faced on the one side
with dire consequences of being sent
to jail and on the other gzide he knows
there is going to be no old age insur-
ance or there is not going to be any
social security in the country--I had
myself introduced Bills to this effect
in the House and they were defeat-
ed—n that situation if he has a
choice to give a bribe of Rs. 10000 or
to go to jail for seven years I want
to ask the Finance Minister which
choice he will take. 1 have great
admiration and respect for the Fin-
ance Minister, but I would like to
ask how the average human being
will react to a situation of this type?
Are you going to bring in laws which
will increase corruption? You know
the amount of corruption in this coun-
try Ask the youth or a man in the
street how he gets a Job today. Eather
he has to go to a Minister and get his
‘Sifarish’ or alternatively he has to
pay a thousand rupees before he can
get g job even in the Railways. This
1= vour employment condition. What
will you do? Are you going to see
that every man is gomng to survive in
this country only through giving bn-
bes only because you bring in a legis-
lation which is inhuman and absurd
snd cannot be followed”?” I can un-
derstand that you will say ‘yes’ Prof
Kaldor said thig and that and such
and such law or provision obtains in
Russia and America Why? Because
some people have concentration of
vroalth  Take 1t awav, Bring in ¢o-
ciatism byt then do not go to these
same businessmen and ask for money
to fight the electinng  You will have
to make your politics clean first snd
foremost

Sir. I had introduced a Bill in Par-
liament regarding salaries and allow-
anres of Members of Parliament. You
want to bring in an egalitarian so-
ciety. Al pight. T felt that Members
of Parliament drawing Rs. 51 a day
tax-free as allowances was wrong be-
cause in ‘the new way of thinking in
our country all of us will have to
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make a contribution towards the na-
tional exchequer. Some Members of
Parliament whose income may be
very small may have to pay a tax
of Rs. 10 per month but some of us
who are at the maximum slab will be
paying 97 per cent towards taxes. So,
the Members of Parliament should not
hesitate paying the same taxes as the
man in the street pays. That was the
reason for that Bill and I have no
doubt Parliament will in its own wis-
dom sooner or later bring in that kind
of Bill.

MR SPEAKER: Our Members are
the least paid in the world.

DR. KARNI SINGH: They are not
the least paid in the country which
Itas the highest taxes in the world.

Somebody told me ornly this morn-
ing that India’s socialism is ‘Imapala
Socialism’.

ot ®y qe¥T  TAY) ¢ W
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If you come on to the front gate
at Parliament House you see what
might look like a Lok Sabha of India
but when you come to the Ministers'
gate it is known as ‘Impala Socialism’
because every Minister rides in the
sleekest American cars. I have noth-
ing against it. I say that if you want
to buy cars, do it by all means, but
if you want to tell everybedy in the
sireet, “Look, you are living ostenta-
tiously; what you are doing is wrong:
the country is poor”, then, for God's
sake try and do something yourself,
Practise what you preach. I am sure
there are very good indigenous cars
which the Ministers can use, more so
when fne cars are pald by the tax-
payers.

Now, Bir, a word about the expendi-
ture on the Ministers’ houses and the
expenditure incurred on their retinue,
like free electricity and what not.
Surely the time has come when the
hon. Minister should be the first to ac~
cept that, when they talk about so-
cialism and social change, Ministers
should not spend a lakh of rupees on
doing up their offices or homes. This
is completely out of order. The
Wanchoo Committee suggested that
there should be a 70 per cent tax, but
the Finance Minister said ‘No' and
made it 97 per cent, go that many more
dishonest men would be injected into
the country. The provision for im-
prisonment is there, The whole coun-
try has got to face the spectre, because
no matter what you say, the time may
come when some Indian who has
commitled a trivial offence and done
something under some law will be put
in jail. I wonder if this was the police
State which Gandhiji dreaded for this
country, where a citizen would enly
act decently if. ..

MR. SPEAKER: Now, the hon.
Member should try to conclude.

DR. KARNI SINGH: This is the
only occasion when 1 have spoken
during this whole session So, may
T have your permission to have a little
more time?

MR. SPEAKER: His party has been
getting the full time. It is not my
fault if he has not spoken.

DR. KARNI SINGH: During this
session, this is my only speech. So,
may I be permitted to say just a few
more words?

MR SPEAKER: It is based on
allocation of time to the different
parties.

DR. KARNI SINGH: Bhe hon.
Minister of Planning has coined a new
phrase, and be calls it “5 per cent” of
India’s population. In relation to that,
T have also coined a new phrase,
ramely the 0.0001 per cent to the
Ministers. I think the time hax come
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when the 5 per cent will be extermi-

nated, ang then the turn will come of

the 0000L per cent, and I think the

0.0002 per cent must learn to live and

practise exactly what they preach
it

I shall just say & few words about
black money If you want to stop
black money, as it must be stopped
mn this couniry, the first step 15 to
make your taxation reasonable and
swithin the paving capacity of the
man, and then you have got to make
politics clean 1 can tell you that if
polities 58 made clean. then the time
will come when black money will dis-
appear 1n this country. I can tell you
today that in the 1976 elections to
the Lok Sabha, it will cost the ruling
party not less than Rs 100 crores to
fight the elections Whll the hon, Minis-
ter of Finance kindly tell the House
that every single penny which  wall
be utihsed will be white money, and
will he also tell the House that 1f any
Mnister or any partyman 1s found
taking bla.k money from anybody, he
will receive double punishment, be-
cause a Minmster should do nothing
wrong and, 1f he does, he should re-
ceive double punishment®> Then and
then alone can you expect that from
the man m the street right up to the
Minister all will be clean and there
will be no black money used.

There 15 one more point  about
raids Today, the power to raid 1s one
aof the most misused powers, a power
that ts used somelimes even for poli-
tiral reasons If the hon Minister
feels that 2 man 15 hding money then
let im raid him by all means, and
let him go ancad Bul what 1 ar
trving to say is that the time has *ome
when the rading power of the Gov
ernments hnve berome so much ant
dictatorial that there should be an
antidote to this which would make
the Ministers feel where the shoe pin-
ches The suggestion that I wish to
make to the House is this that RO
Members of Parliament from anv part
of the House may peiition the Speuker
to organise a rald on any Minister
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m this country, I think that that is
fair, because this i3 a sovereign legls-
lature, ang if the Members cf Parlla-
ment, at least 50 of theam, in thelr
jont wisdom can ask for organising
a raid on a Minister, then the Minister
will know that the power to raid is
not a thing to be used lightly and
that a decent man's nose cannot be
rubbed on the ground, mors so if it
turns out not to be his fauilt, if it is
s fault. then surely you can catch
him

In regard to urban property ceiling,
I would say that this 15 the biggest
hoax and vote-collecting slogan that I
have ever heard But if it 1s the de-
sire of Government that urban pre-
perly ceiling should be brought m.
then by all means, let lum bring it
I am not opposed to urban ceiling, if
it apphes to buildings that are used
for income and rent collection. But
1 am opposed to 1t where homes are
concerned There 18 no  dearth of
space, because skyscrapers are gomng
upwards If you go to Singapore, a
liny lLittle country, you will find hat
they have solveq the problem of hcus-
ing for their labour because they have
raised multi-floored buillings, and even
the poorest man today pays about Rs
5 to have a home, and has a home
right up in the skies above We can
do the same thing here, But if you
are going to take away from people
their buildings which are homes, then
that would create problems. When vou
take away pecple’s homes the gues-
tion 18 going to come about the valua-
tion I have been saying that the

ever ¢hanging valuation of the proper-
ty will be something lLke this Today
the propetty may be worth Rs 5
lakhs Bui tomoriow, it is going to be
Rs 6 lakhs and the day after, it 18
going to be Rs 7 lakhs because the
value of the rupee is being eroded
What are you gomg to do in the case”
Are yoy going to tell the man ‘Pull
your kitchen down today and make it
Re. § lakhs? After two years, pull
down your garage, and in the thuv
year, your children are married, so0,
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pull down the first floor and thus still
keep it within Rs. 5 lakhs? How
absurd this is going to be: This arbi-
trary power for valuation of property
is going to be something that  will
be misuseg to the ninth degree. In
view of this, I have one suggestion to
make. That suggestion is that Minis-
ters, MPs and government officers
ghall not live in any government pro-
perty or their own property which ex-
ceeds the vaiue of Rs. 5 lakhs valued
at the same rate of valuation as the
property of the citizen in the street is
going to be valued. Today 1 can tell
vou that the average house of a Mi-
nister is not worth less than Rs. 30-40
lakhs at the rate of valuation going
{o be done, for properties for purposes
of wealth tax and urban property ceil-
ing. Now, you can turn round and
say, ‘the building does not belong
to the Minister or to the M.P.' That 15
not the point. Socialism is a con-
cept. If you believe in a concept, then
no individual shall occupy land, buila-
ing or property in excess of so many
square yards or whose value i1s =0
much. I am quite confident that the
Prime Minister, Shri Chavan and
many Ministers like them who are
socialists, who truly believe in it, will
pick up their suit cases the day you
bring in an urban property ceiling
and will walk out of their houses and
tell the nation: ‘Here are the hou-
ses we occupied which are worth Rs.
80 lakhs or more and we shall not live
here because we do not believe in
double yardsticks in the country:' As
the Finance Minister, the MPs and
everybody henceforth shall live in
houses worth not more than Rs. 5
lakhs.

oW Al AT g TR T
o g £ ifwg

DR. KARNI SINGH: I would like
to tell Shri Atal Biharl Vajpayee that
be should also live up to the manifesto
of his party and that he shall not
ceeupy property, whether it is his or
Goveroment’s,  which is over 2,000

square yards or worth over Rs 2 lakhs.
The sooner the shoe pinches, the more
carefy will be in bringing forward
legislation where the man in the street
is atfected but Ministers, MPs and Go~
ernment officers escape. Otherwise, it
is an absolute fraud.

One more point. This is about re-
trospective effect of urban property
legislation. I will {ell you what hap-
pened in Rajasthan., Retruspective le-
gilation has been brought in Rajastnan
on urhan property ceiing The result
1s that trusts have bLeen created cor
buildings have been sold and the own-
er is completely u«t sea. 1 would ask:
are the people of India your enemies
that yvou should treat them this wav®
If you want to confiscate properiy
take it away. 1 do n.t say ‘no’ to that.
But why do you want to leave a
man tied up with knots 6f legai prob-
lems for the rest of his hife’ Is not
a human being's time worth more”
Should not he contribute to the build-
ing up of the country? Should not
there be a sense of participation from
the 57 crores of Indian 7Deonle in
nation-builaing? You cannot build the
country all by yourselves. Yru need
the help of every single Indian to build
up the zountry. Why ue them up in
knots with absurd legislativa and that
too retrospective for two years and
S0 on.

T ask: Is this not a fraud? Your
own Registrar sitting in a government
office registers the sale of property or
registers trusts, takes the same duty
and accepts everything in  all good
faith  Then you bring in legislation
retrospective for two, five and ten
vears as a result of which everytning
that was done in good faith 1s washed
away. I say 1t is a fraud. You wilt
again forve the people affected to go
to court. I know what the decision
this time will be in the courts, We do
not have to guess. I would very res-
pectfully tell this hon. House that this
is a wrong idea, to bring ih legislation
retrospectively——legislation must al.
ways be prospective.
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In Rajasthan, there is an extraordi-
nary situation. Mr Speaker, sir, you
as an agricultural citizen understand
1t This lacuna apphes to any person
who is resident 1n a largish town
Take, for instance, Ganganagar With-
in 8 kms for the purpose of agricul.
tural land, all farms become urban
land In genuine agricultural cities
hike Ganganagar, those lands need
for farming for years now are includ-
ed 1 urban property, the land price
1 high, and Rs 3 lakhs 1s going to be
taken for ceiling including farms and
houses Absurd as 1t 18, but that some
land 1s coming qlso und°r the agricul-
tural ceilling How can you possibly
bring the same land under two ceil-
mgs, agricultural and urban®

Adrded to this there 18 3 new Ra
jasthan land law about rural ceiling
whereby discrimunation 15 practised
between an adult son and an adult
daughter Suppose the adult daughter
dues not want to marry Why should
she not b~ able to do her own farm
g’ Y.u have a Prnime Minister
She 15 a I"dy We expe t equal r ghts
{r our women Why should there be
discrumination in farming also between
adult sons and adult daughters?

You want to build a great country
Build it on sane laws If there 13 too
much wealth concentration take it
away But do not make India a
gestapo State a State or a country like
what Hitler or Stalin built We want
India to be a free country as a Gan-
chiyy and Nehrupn wanted Please do
not keep on threateming the people
everyday with dire consequences of
imprisonment to stay straight Let
us have India free country where free
men tan breathe like free people If
wealth 1s the only reason, I say take 1t
away, hut do not take away the indi-
vidual freedom of the human being

R ®o Vo wrefiw (Zaframr):
womy wPew, W wTee faw grew
F eaY Amd & AT @AW &R
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We have to recken with the basic
problems that face us as a result of
problems that face us as a result of
cial concepts It 18 imevitable mn India
and espe wally where the population
growth rate is the highest or the
second highest in the world, it is ab-
solutely imperative that we recognise
the fact that prices wall increase, and
scarcity will be a basic factor to rec-
ken with Even if socialism comes at
a more rapid pace which I want it to
come, or, if there ig an element of
gradualism in your concept of build-
ing soclalism or even if we oppose
socialism altogether as Mr Piloo Mody
very much hkes to, even then, in his
reign and in his Prime Ministership,
the population will go on rising and
he will be just wiped out of the sur-
tace of politics because he is not cap-
able of understanding
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He will not understand the problem,
the basic problem which faces us. He
is one of those people who does not
understand the basic problem that
faceg us and, therefore, I need not go
into it. But the fact is that we have
done things which go to our credit;
the Government really deserves credit.
Especially in the last few years, as
was indicated by my friend the other
day, during this abnormal situation
that we were faced with, after
drought, after the war, and after many
other serioug problems, the Govern-
ment did the best that was possible
for them to do. But for the fact that
in this pattern of socialism an par-
liamentary democracy we have to
reckon with weaknesses like Piloo
Mody or others, we could have gone
faster; we have to go slow—

SHRI PILOO MODY (Godhra):
Eluminate us.

13 hrs.

SHRI K. D. MALAVIYA: You will
be eliminated; 1 have not the least
doubt about it. I stand here, and 1
want to submit-—of course not physi-
cally eliminated because you do not
count and he does not count jor any-
thing that his system will be elhmi-
nated; it has gone out of recognition.
Nobody recognisezs it; he is a non-
entity so far as politics is concerned
But I do not want to discuss him. The
system in which we are working, the
parliamentary system of democracy
where we have to reckon with the
feudalistic thinking habits of people
and its shortcomings and gradualness
make our progress inevitably slow
Even though the Prime M:nister
wishes to go faster, she cannot. Even
though thig party wants to purify the
system of elections 1t cannot. We
will not be able to do that, inspite of
Mr. Madhu Limaye talks of political
non-sense; let him pick and choose
leaders to make things temporarily in-
convenient for us, by going to Luck-
now and holding conferences. He is
plunging into a see from which he

will never be able to come out. He
claims to be a socialist yet he goes
on conducting talks with people like
Charan Singh, C. B. Gupta and others.
I am not warried about that. But,
indeed, I am worried about certain as.
pects of which I shall speak, whach 1
should like the Treasury Benches to
make a note of these. These are by
way of constructive suggestiness; I
hope it will not be misunderstood.

The installed capacities in the coun-
try are not being utihised. There is
no reason why we cannot go faster
towards achieving complete produc~

tion, or at least very near the installed
capacity.

Take for instance, cement, I feel
sore about the lack of awareness on
the part of those who are responsible
for increasing the production of ce-
ment. We build most of our roads
with bitumen. There can be a margi-
nal reduction of bituman production
in our refineries and part of that bitu-
men can be diverted to production of
fuel o'l in the country which is so
very badly needed in the country.
Instead we can increase the produc-
tion of cement. Let there be cement~
concrete roads throughout the coun-
try; they will be durable. More em~
ployment opportunities will be crea-
ted. I say this because cement is a
product which can be produced cent
per cent indiganously. The Plants are
manufactured in India; the limestone
is here. We must have therefore
more plants for the manufacture of
cement.

Now let me refer to certain aspects
of petroleum products. The new
Minister has come with a bank. I
congratulate him for showing more
dynamism. Perhaps he will be able
to show much better results than what
had been shown previously.

Unless the Government make up
their mind quickly and formulate an
energy pohey. thev will not_be able to
solve the problem of scarcity of
peiroleum products. Unfortunately the
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production of toal s being delinked
from petroleum preducts and the in-
;ﬂmmng demand for uhporting crude

13.04 hrs.
[Shrimati Sheila Kaul in the chair]

I shall just read out to you from
the latest Petroleum Intelligence
Weekly wherewn, by an executive order
of the White House, the Presudent,
Mr Richard Nixon, has appointed a
Sub-Commuttee on Energy, thereby
drawing the affenion of the people of
Amenea to the great urgency of form-
ing ap Energy Commssion which will
specifically to go into the urgent pro-
blem of formulat.ng a policy for energy
whereby coal will have to be produced
much more. We shall have to toke
note of the scarcity of fuel ol After
all, fuel o, ga, eic come from the
crude oil. If we go on consuming crude
oil hke that and go on switching on
for 1nstunce, to diesel engines as was
done previously——consumption of d.esel
oil Yy diecel engines and gwitching on
to fuel o1l to make it as feed-stock for
our future fertihser plants—then, no
doubt, in another 12 or 13 years, whe-
ther we like 1t or not, our import of
crude o1l will increase to about 40-45
million ton And by the time we
import 45 mullion tons of crude oil, the
prices will bave shot up to 4.5 dollars
per barrel. That means we will have
to spend about 2,000 or 1,800 crares of
foreign money on imported crude oil
in order to maintain the consumpticn
throughout the country for various
purposcs from (a) to (z) I may tell
you that it will be a most disastrous
thing

SHRI PILOO MODY. Why is there
shortage of crude?

SHRI K D MALAVIYA Because,
1 admit we have failed to go ahead
with the programme of oil exploration
¥ have no doubt that this country
possesses much more oll than what it
hag produped so far. This country, by
on-shore and off-shore dnlling, should
have proluced by now much more ofl

The point I am trying to

18 thig that we should go uh?;dh,ep?;
ducing more and more of coal. Here
I shell just read cut what has boen
done by an advanced country like
America which cares g lot about pullu-
tion, which 18 becomung global one of
problems. President Nixon has satd
in his Energy Report to the House the
following -

“If we insisted upon meeting “oth
primary and secondary clean alr
standards this would force an in-
crease 1n demand for oil of 1.6 mil-
hion barrels per day "

He further says*

‘This o1l would have to he im-
ported, with an adverse effect on our
halance of payments of some $16
billbon or more a year Such a
development would also threatep the
logs of an estimated 26,000 coal
mining jobs"

Now, here is a caze where the most
advanced country 1g advocating such 2
big increase of coal production. Their
programme now is to produce 900
mulion tons of coal per annum, of
about 585 million tons they are using
450 million tons of coal to-day to
generate power We are producing T0
mtlhon tong of coal for all purposes.
Our western thermal power stations
run on gas and fuel o1 This Is non-
gense I warn the Government that It
we do not come back to coal, then a
day will come when we will have to
face an economic situation which we
will not be able to sucressfully combat
We must now form a national policy
on energy This gquestion hag been
recerving 1the attention of the Govern-
ment for long Why are they delaying®

sy st w1 wnw § fe ool
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In our buresucratic system, we have
the lower broad base, the then higher
bhase and vertically you come up to the
Minister. They always think that they
are right in their mood of cnmpla-
cency. We have not bezn able to
come to the right decision because we
have been making mistakes and de-
laving decisions, Delay mn taking deci.
sion is very harmful. But I am glad
Government 15 now thinking at the
highest level of appointing high-power-
ed commiitees and commissions to take
decisions expeditiously Even wrong
decis.ons are better than no decisions.
You take a wrong decision, you can
change 1t, Lut please dont delay taking
deais,on.

We ar~c working today at the fleld
level which is commendable. No other
Government, I am quite sure, under
{he circumstanceg could have done
better But though the basic issues
involved have beepn considered bv the
Government, they have not yet taken
any decisiong on them. Take the ques-
tion of decentralisation of our pattern
of administration. No corner in the
country has been found as clean as
Mr. Piloo Mody or myself or the Gov-
ernment would like it to be, There are
evils rampant everywhere With that
background, i we really want to reach
our objective. why not transfer power
to the people’s representatives, gay, at
the distrirt level? What is there in
one District Magistrate who 1s the sole
repository of power at the district
level, whn can sit upton a decision,
persuade the minister to withdraw a
decigion or cancel a correct decision?
1 think it is high time Government
started quickly decentralising this
power, If they think people have heen
wrongly elected, let Government form
a panel ¢ really good non-officeal peo-
ple and transfer power and responsi-
tilit - to that nane'  About 30 years
age 1 <uggedted to our great and ahie
lender. Shr' Cnvind Ballabh Pant, to
take courage and start transferrineg
nower at the district 'evel to non-
officials picking out people and rgiving
them {raining under the District
Magigtrate. At that time, in UP. »
political leader~Shri Sri Krishna Dutt

Palliwal--was made the Chief of tne
Rural Development Office and he did
much more work within a year com-
pared {0 what the officals did sub-
sequently in five to ten years' time 1,
therefore, appeal to Government to
consider this if we want to reach our
objectives. We can really ignore inanv
of the other things said by the oppos:-
tion, but we cannot ignore this aspect
of decentralisation to be broughbt atout
at the base. Many basis concepts
already arrived at by the Covernment
deserve a change. The quicker we
decide upon changing some of these
basic dersions, the gooner we will he
able to reach our objectives. There
has to be a sense of urgency, which
1 am sure to “eing realised by Govern-
ment But they are bogged down in a
methodology which has now proved to
be rompletely neffective and useless.

MR CHAIRMAN: Shri Piloo Mody,
Seven minutes have been allotted for
his party.

SHRI PILOO MODY (Godhra):
Madam, you may stretch it a hittle,,
not much,

Madam Chairman, I must admit
that 1 was rather surprised with the
latter half of Shri Malaviya's speech,
because it went way beyond his philv-
sophy. He all of a sudden became
practical and sensible and quite obvi-
ously discarded his ideclogy and al-
lowed his mind to think rationally
about humanity. For that second half
I thank him, A great many of the
things that he has said are correct.
A decision not taken is the worst
¢rime that onme can commit in this
country and, therefore, even wrong
decisions are preferable to no deci-
rions at all

He also said that he was very happy
now that a great deal of thinking
was taking place at the highest level,
1 could not disagree with him more,
No thinking is takxng place at the
highest level at all, particularly as
far as the development of the coun-
try is concerned, because all epergies,
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all thinking, all time is employed only
for one purpose, and thmt is politics,
and that too as to what will be its
ultimate effect on the elections that
are coming up in UP, I make bold
to say that the Government of India
does not even sneeze without consi-
dering first what its effect will be
on the U.P, elections! Therefore, all
this big talk about high thinking in
high places should be completely
washed off and we must tell the peo-
ple this is what they are doing.

Yesterday we heard the Prime
Minister hysterically crying in UP.
about how she wanted to help the
poor and how the vested interests, if
I may quote....

SHRI 5. R. DAMANI (Sholapiwr):
8ir, the hon, Member while referring
to the Prime Mirnuster used the word
“hysterically” ] think it iz not par-
liamentary.

SHR] PILOO MODY: I say that the
Prime Minister, hysterically shrieking
from Kanpur, said how the vested
interests, which incdentally includes
me, were preventing the social ond
economic transformation. Madam, I
really marvel at this sort of hysterical
pronouncements, Here we are seven
of us, at the moment only two; three
they are 350 added by God knows
how many on the Communist benches
Here are seven, or the two out of
seven  that are preventing his great
revoluion from taking place. I some-
times wonder about the credibility
that this gort of thing and how it can
pass muster among the peoples of this
country,

There is another thing. The Prime
Minister has asked prominent Jegal
experts and lawyers to think how the
poor can get justice. Madam, the
Law Commission’s Report fifteen years
ago mede certain recommendations,
very important recommendations
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about which I will talk later today,
Very important recommendations
were made sg to how justice can de
made cheaper. Unfortunately, the
Government of Indis never read that
important part of the Law (Commia-
sion’s report. They only read and
understood the liftle bit which saye
that seniority need not necessarily be
the reason for sppointing judges, and
that also rorgettin‘ the second half
which said that merit should be taken
into consideration, That is the only
purt of the Law. Commission’s Report
that ever registered or became ope-
rative. I do not know why we spent
s0 much money on that Law Com-
mission, because it very clearly states
how justice can be made cheaper for
the poor people, about whom the
Prime Minister from morning to night
cries but does not know whut to do
about it. None of it has been imple-
mented. It was suggested that the
extortionate fees that are churged as
court fecs and stamp duties mav very
well be brought within the means of
the people so that they an afford it,
but all that has also been conveni-
ently forgotten,

Now we talk about the eradication
of poverty. It seems to be the cen-
tral theme. All of us are conrerned
sbout it, But mere concern is not
enough. It is necessary to know how
does one proceed in eradicating
poverty. If you were lstening to
Shri Malaviya, it is quite evident that
he does not know it; if you were
listening to Shri Chavan, it is quite
evident that he does not know it. If
you were to listen to what Sammati
Indira Gandhi was saying, hvsterical-
1y shricking; it is obvious that she
does not know it, So, there must be
somebody in this country who knows.
When 1 say 1 know, they all start
jeering.

Madam, what I want to sav is that
there are methods, very simple
methods, of eradicating poverty.
Poverty can be eradicated by increa-
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sing the productivity of man. There
1s no other way by which poverty
can be eradicated. It may be a
socialist country, u capitaist country
or a country on the moon, poverty
cannot be eradicated except by im-
proving man’s productivity by giving
him improved tools and the neces-
sary minimum knowledge to use the
improved tool, You read the Five
Year Plans, you read thc outlines of
the Plans, you read the Economic
Survey, you read the budget speeches,
you examine the Budget in none of
these you find any indication that
the Government has even begin to
think in the direction of e:adicaling
poverty., What is the point in mis-
leading the whole nation when they
do not implement the necessary struc-
tural and institutional methods by
which poverty can be eradicated?

Take the case of minimum applica-
tion of technology. A man digs
100 cu, ft. in the course of the day
and he gets Rs 4/- per day. There
is no way except to teach him to dig
two brass so that with the same
amount of effort he can earn Rs., 8/-
per day with a simple tuol with the
application of technology and by gw-
ing him the necessary education to
use it.

SHRI K D MALAVIYA: Do you

honestly think that it 1s not Dbeing
done?

SHR; PILOO MODY., ( honestly
behewve that po-erty has nirecsed,

‘unemployment has ncreased, the
prices have increased. There is no
cement, no food, no steel, no oil, no
coal. ther is nothing, Nothing is
working. He himseif compia.ned that
the indusiry of the country is not
functioning. Publc Sector makes no
profit, and he save that the Covern-
ment has derlt with these things in
the best possible fashion I am not
prepared to listen to these cxcuses,

SHRI X. D. MALAVIYA: Popula-
tion and education are increasing and
thereby unemployment is incressing,

SHRI PILOO MODY: 8o is the
stupidity of the Governmeat which is
increasing. Do some work instead
of doing every thing towards the
U.P, election. Government 1s a scri-
ous business,

80 per cent of our peoplc hve in
the countryside. There wag a time
when the village was economically a
v.ahle umit. Today 1t cannot sustain
itself. You have to find an economi~
cally viable unit in the countryside.
All the money should be diverted
towards making the rural economy
viable, But nothing is bLe.ng done,
and you talk about the eradication of
poverty.

The Finance Bill comes every year,
It is an exercise in total futility, The
Minister makes a few apnrovriaticns,
gives a little to him, u little to the
other and at the end he comes and
gives a sugar coating by accepting
Rs. 2 crores taxation relief and the
whole exercise goes on. ] appeal to”
Shri1 Chavan, kindly show some con-
cern for the ultimate prosperity of
the countrv, and next time when you
come before the House, and I hope
you are still there, come up with
proposals which will not only increase
votir resource position but will also
divert these resources into the avenues
which will help the people of this
country and not merely the statistics
and the future of those who ave in
prover,

SHRI DINESH SINGH (Pratap-
garh): Madam, chairman, while rising
to support the Finance Bill 1 should
like to point out certain aspects of
the policy which T consider are basie.
I am conscious of the difficulty I am
facing. since 1 am following my friend
Sh+i Piloo Mody, and T have to make
a herculean effort to restore this
House back to some resiousness.

I must say, I am somewhat dis-
mayed at the lack of a coherent taxa-
tion policy in the Finance Bill pre-
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sented by the Finance Mamster which,
in fact, reflects & certain amount of
vagueness of our economuc policy &s
a whole The Finance Mimster had
said at the end of his Budger Speech

“The Budget of the Central Gov-
ernment 15 not merely an exercise
in balancing revenue and expendi-
ture Its primary role today 15 to
be a major instrument for the real-
1sation of our basic social and eco-
nomic objectives *

‘Qur declared and basic socisl and
«conomic objective is to uvher in a
soc.alist  society through neaceful
means I had expected that in ths
voluminous document which has been
giwven to us there would be a clear
indication of how this transformation
will take place When 1 had a look
st 1t agamn 1 feit that there was
<some*hung whcy was seriousih miss
mg

What 1s 1t that we are trving to
do?” When we say that we aic going
to usher i1n socialism through peace-
ful means, one of the maost important
implement 1s the application of an
economyc policy, which will bring
about thig transformation, What is a
socialist taxation polieg® I can do no
better than quote from a dsmitinguish-
ed Soviet economist, Mr N Yermolo-
vich He says:

“The budget of a socialist state
differs radically from thet of a
capitalist one, The basic differences
in these budgets proceed from the
diametrically opposite social systems
1n these states, and from the abso-
lutely different functions of a socia-
hist and capitalist state ¥For in a
sociahist state, the land with 1its
rmuneral wealth, the plants, factories
and the banks, belong to the entire
people in the person of the siate
That is why major expenditure of
the state are ensured by the profits
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from the ktate-owned enterprises,
In capitaligt countries, the main
source 1of income of the ytate budget
is taxetion. and in  the soclalist
countries—profit from the national
economy

He goes on to give an example that

in the Soviet Union, the vcontribu-

tion of taxes before the October Re-
volution that 1s under Czaiist Russia,

was 62 per cent and this m 1965

came down to lesg than 7 per cent

and 816 per cent of the revenues
were derive! from the profits of State
enterprises

Now, this 15 a clear direction which
we have to give to our economy 1f
we mean to bring mn socialism in any
serious manne~ What 1s It that we
have done in this country? I am
giving th1 merel a§ an example not
of any failure as such but as an
example of @ need to transform thas
system It 1s not teriibly relevant,
what has happened in the past ex-
cept to learn from it and see what
can be done today to make the neces-
sary changes

In 1947-48, the vear of our Inde-
pendence, our realisation from taxes
was Rs 206 8 crores In the poposed
Budget which the hon Finance Mims-
ter has presented to the House, this
goes up to Rs 5113 crores In 25
years, this has been increased by 25
times I can apreciate that we are
not yet a socrahst State We are
running a mixed economy In & mix-
ed economy, it 15 necessary that we
have a messure of taxation at Jeast
oh the private sector, Even so, wiat
is it that we have done to shift em-
phasis? What have we done to raise
resources from state-owned enter-
prises? What have we dome to put
a bigger burden on the private sce-
tor? As you would have seen, there
has been no increase in  corporate
taxation this vear ‘There hax been
no burden on the privete sector in
an effort to derive mure revenue from
a sector which will enventually dimi-
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nish as we move more towards
sovialism, On the other hand, the
entire emphasis is still on taxation
from the people ag such. Therefore,
ther has to be an essential shiit from
this, a change in the taxution system,
80 that items of mass consumption are
available to the people free of ali
taxeg and the tax burden is borne by
the luxury items or items beyond
what arve called items of nmmss con-
sumption, Only then we can attempt.
to have any saving. We talk of sav-
ing But when we find that the rate
-of taxation is going up, when we find
that the money supply is going up,
when we find that shortages are in-
reasing, where can there be saving?
Bavings automatically get washed out,
No economy can be built on a basis
of saving when the whole system of
saving is corroded by the fall in the
buying power of the currency that
continues, Therefore, we have to
divert our attention to a system which
would be meaningful considering the
direction in which we would wish to
move

Talking of the public sector, it is
a sector which belongs to all of us;
it belongs to the country as a whole.
Therefore, whether it is Mr. Piloo
Mody on that side or any of us on
this gide it is our common concern
to see that they function well and
‘they occupy an important position in
our natiora! economy I am not talk-
ing of the enterprises which have not
become operational. Y am not even
taking of promotional or departmental
enterprises. ‘We have, or would have
very shortly, invested Rs. 2,300 crores
in public sector enterprises which
would have passed beyond the gesta-

tion period. Now it iz normal for us
1o expect that, even according to the
standards that we allow to the private
sector, they should earn a minimum
of 15 per cent, they should give us
per annum a profit of Rs, 350 crores.
But, on the other hand, when we see
the Finance Ministry’s report on this,

we find that they have run into a
cumulative ioss of Rs. 15.18 crores.
Instead of earning a profit of Rs, 350
cror.s, we have made a loss of
Rs 15.18 crores. The couniry as a
whole, in this process, has lost
Rs, 365 crores last year. The point
1s this. Who 1s answerable for it?

SHRI PILOO MODY: Government.

SHR! DINESH SINGH: The diffi-
culty 1s this, On the one hang we
say that bureaucracy in this country
has failed us; it cannot function, 1t
does not function And, on the uther
hand, we hand over all these enter-
prises o the same bureaucracy to be
run, Then how can we expect any-
thing better there? We have Lrought
in no professional management. Des-
pite what my friend, Keshav Bhaj,
has said, 1 am doubtful of tu.. level
of technology, That apart, there has
to be the element of accountabilily.
I would like to know whether the
Government have a system by which
they are able to know each year what
the profit or loss 15 and why it has
been so, whether any accountability
exists or whether anybody has asked
any question and whether the Gov-
ernment can be made accountable to
this Parliament for these public sec-
tor enterprises. Leaving aside the po-
litical aspect and the question whe-
ther the Government have failed or
not in the past, every year the House
as a whole can examjne these public
sector enterprises without any ques-
tion of political element in it,

Now. apart from these public see-
tor enterprises, we are suffering under
what we call the economy of short-
ages, artificially created. When we
grow u little more sugar cane or
whenever there ig a little more cotton,
we hear a hue and cry in this coun-
try. Everybody rushe< and says, ‘We
have over-production. We have never
faced over-production in this coune
try’ Because the economy is in the
hands of a few big business houmes
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whose interests lle in creating short-
ages so that they can get Dbetter
profits; so, whenever the primary
producer is able to produce something
more, they are worried that the prices
will fall and immediately all kinds of
artificial mechamism are brought into
operation to see that the farmer and
the primary producer do not goet their
share, How can we increase the raw
materialg production in this country
unless we assure the farmers not only
a remunerative and equitable price
but also stable profits over a period
of time? In a controlled economy as
we have it, there is no difficulty in
assuring the farmer and the primary
producer that he will get a fixed pro-
fit irrespective of the vagaries of
mature. Otherwise there 1s no mean-
ing of a controlled economy, It is
then better to leave it to the market
forces having their full play and
enable the primary producers to get
as much profit< as they carn. But we
have not even thought of crop in-
surance because there is the hold of
the big business on our econumy.
We talk of loosing of their hold, Therc
have been commissions after commis-
sions going into it and then we find
that their net assets have increased,
licenses to them have increased. Can
we not request the Finance Minister
to tell the House what is the Gov-
errment’s policy towards big  busi-
ness? It is nnt enough to sar that
they will only go for core industries
or into the backward areas, The
other day the Finance Minister was
very kind and gave a reply show
how LIC has benefited the big busi-
ness. Then I raised a question as to
how many of the projects have gone
into backward arcas, He said......

THE, MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
I presume, I said.

SHR] DINESH SINGH: The Fine
ance Minister of India cannot presume
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on economic matters, He raust have
facts. 1 would beg of him even to-
day to have a look at this list and
tell us how much of it has gone into
backward areas I doubt whether there
is anything worthwhile that hag gone
into backward areas.

There is no point in laying down
Government policies and then at the
end to say that they do not maleria-
lise, thereby creating a kind of credi-
bility gap in the country. 1 would
rather expect the Government to say
that big business is there, it has to
be utilised, it has to be channelised
into certain lines—and let us see to
it that it functions within those limits
—instead of saying that we have
stopped big business when we see that
disparity, even through control over
the economy, is increasing. There-
fore, I would urge on the Finance
Minister to kindly let us know how
he proposes to tackle two rather three
things—our movement towards socia-
lism, the taxation policy, the econo-
mic policy—control over big business
—and the moving of our economy
from one of shortages to an economy
of surpluses

Now, ] do not have to remind as
to how scriously shortages are in-
creasing. 1 have got figures here,
but the Chair's finger 15 on the bell,
so 1 would not wish to tax its indul-
gence 1 would say we have to con-
cede that the prr capita availabi“t'y
of articles of mass consumption is
going down. It has gone down con-
siderably in the lagt two years. On
the other hand, money supply has in-
creased at the rale of 12 to 13 per
cenl. Obviously, it will lead to high
prices How can vou control that un-
less you make available at least
goods of mass consumption? If we
think in terms of helping the weaker
sections of the society this is poasible
only if the State takes over both the
production and distribution of all
items of mass consumption and en-
sures that they are availsble to the
people at stable prices and that the
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farmers and the primary producers
get their share from it

*SHRIMAT!I BHARGAVI
KAPPAN (Adoor): Mr.
Shr, takung part in the debate on the
Finance Bill I would like to mention
tnat we must consider how much the
<ommon pcople of our country have
benefited after attaining independ-
ence. What we see today 15 nise
prics of essential articles, unemploy-
ment, shortage of water and power
cut as a result of which the common
people are not mble to have two
square meals a day. The Govern-
ment should consider why this situa-
tion is there in the country, They
should take immediate action to im-
prove the condition of the cummon
man in the country.

THAN-

Sir, ours is an agricultural country,
Our farmers are ready to do their
hest to improve production. But
what has the Government done to
protect the interests of the farmers?
Qur people are suffering a lot and
they are not able to make both ends
meet, The farmers are not able to
get loans on easy terms. It is really
a regrettable matter. The Govern-
ment should take immedijate action tn
see that our farmers get loans on
easy terms,

Without proper irrigation facilities
how can the farmers improve pro-
duction. The Rajasthan Canal the
Idikki Dam, the Ksallada project and
many other projects in our country
which were undertaken by the Gov-
ernment have not been completed so
far, As a result of that the farmers
are suffering under drought and flood
conditions.

Sir, 1 do not want to speak on the
basis of the figures supplied by the
Government. I can only speak from
what | see in my constituency, The
colr industry and cashew industry are
in the hands of big husinessmen.

These businessmen exploit the work-
ers, In the Quilon District, from
where I come, due to non-availability
of raw cashew nutg many factorics
have been closed with the result
many workers are unemployed and
they are living without food.

It is the financial policy followed
by the Government that is responsi-
ble for this, Small-scale industries
should be given loans and granis by
the Government. New factories
should be started in almost all back-
ward areas so that the people can be
employed, The Government should
set up a financial institution for this
purpose. Then only our common men
and poor people will be able to derive
some benefit,

Every year our people are faced
with the problem of shortage of food.
This is not a thing which started
yesterday or today, Our agriculture
was always depending on monsoons.
Why the Government has not provid-
ed proper irrigation facilities tiil tc-
day? Where there are no hydro-
electric projects the Government
should set up thermo-electric projects_
It ig because the Government has not
paid enough attention in this direc-
tion that the people are still suffering
and many are unemployed.

Some projects have been started
by the Government, In the Cochin
Shipyard the people of Kerala have
been demanding a super-tanker-Lerth,
but no wmttention has been paid by
the Government. We have finished
the Fourth Plan and we are going to
start the Fifth Plan, The Precision
Instruments Factory and the News-
print Factory which were promised
to be started in Kerala are still in the
dark. Unemployment in Kerala as
well as in the country as a whole har
reached its peak. People of Kerala
are going about in different parts of
the country in search of jobs. They

— —

*The origal speech was deliveredin Malayalam

557 LS—9.
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are becoming xmpo,tmnt. There  is
shortage of power in the country and
due to power cuts many factories are
closed for two or three days in &
week. It js the workers who suffer
and they do not get even one meal a
day.

Sir, the black market money hoard-
ers exploit the agricultural labourers
and they have created an explosive
situation, The prices of essential com-
modities have tisen very high and the
common people find it difficult to
make both ends meet. Only if the
Government comes forward with
necessary legislation to check the rise
in prices the poor people can be pro-
tected. The Government should take
over the wholesale trade and distri-
bute the essential commodities through
fair price shops at reasonable prices.
Kerosene, sugar. gas, soap, cotton and
other commodities should be made
available to the poor peopje. Excise
duties and other taxes on these com-
modities should be removed and im-
posed on luxury goods so that the
poor people of our country will be
able to get their needs.

The Government should create a
situation where the poor people are
able to have at least two square meals
a day. If such a situation is not
created what is the meaning of social-
ism. The policy in respect of distri-
bution of essential commodities should
be changed. When the Government
takes over the wholesale trade of
foodgraing more attention should be
paid to the deficit States. States like
Kerala, Bihar and Maharashtra which
are deficit States should be given
higher quotas of foodgrains. Kecent-
ly I found a Press report that the
supply of rice to Kerala is going to
be reduced and more wheat is going
to be given, Sir, the people of Kerala
live on rice. Rice is thelr - staple

food and if the supply of rice is re- _

duced they will not be able to live,
'I'hey want only rice and the Centre
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people of Kerala ave living in the

hope that the - Cemtrel. Governmem

will take ' necessary action to give

them more rice, My request is that

the Government should ' not hesitate

to take the necessary actxon at an’
early date.

There should be a re-thinking on
the economic policy of the Govern-
ment, The arrears of income-tax
should be realised immediately and
stringent measures should be taken
against income-tax evaders. Only
if this is done we can check the rise
in prices and the poor people can
have g comfortable living, When
lakhs of people are unemployed, when
lakhs of people are not having two
square meals a day, when lakhs of
people are not having huts to live in,
how can we usher in socialism. We
can only remove poverty by imple-
menting socialist programmes. If
there is any delay, I want to warn
the Government that the situation
will become explosive and the Gov-
ernment will not be able to meet it.

st oaie fag (g7 ) o dwF
Jgrdw, W ¥ qgd S W ¥ AR
Ay Wy Awr frar faw fadaw qv
Ia & fau % srg €Y GOEE TAVE
w %o ww Al fe w ¥ e
A & qwet X s aoe g
¥ ¥fer zfr @ aoed W
fafteque 1w & ag ol
qow W grex wiba A & f*‘*
{3 e ¥ wif
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BHRI 8. R. DAMANT (Sholapur):

year, there is a lot of difference.
Last year the food position was very
comfortable We had a buffer stock
of 10 million tonnes ‘There was
stability in prices and the price situa-
tion was not so bad. But this year
due to the failure of the monsoon,
prices of all commoditieg have started
rising He also had to make & huge
provision for giving rehief to the
drought-affected areas, In Maha-
rashtra alone, 35 lakh people are pro-
vided jobs relief work Our stock
of foodgrains has also gone down
Keeping all this in mind, he had to
frame the budget and whatever tax
proposals he has made are reasonable
and acceptable

Many members have spoken about
the rise in foodgrain prices This
year our Government has taken a
very bold step by taking over the
wholesale trade in  wheat and rice
with a long-term wiew This will
ensure the supply of foodgrams to the
public at a fixed price and also
assure the farmers that whatever
quantity they are able to produce,
they will get stable prices By stabi-
lising the prices of rice and wheat,
the prices of other consumer goods
will also get stabilised The frequent
price rise which we have been seeing
can be halted by this But the
opposition parties sre playlng & dou-

They not
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They then come to the city and tell
the public to demand that Govern-
ment should give foodgrains at con-
«cessionul prices. I am sure the public
are beginning to understand this dou-
‘ble game and I am confident that our
food procurement policy will be very
ssuccessful,

Coming to the relie which the
aiddle and lower middle class were
expecting, I would like to say that it
was expected that the hon. Finance
Minister will increase the exemption
limit from Rg. 5000 to Rs. 7,500 as
recommended by Mr. Bhootalingam
us also by the Wanchoo Committee
Because of the rise in the cost of liv-
ing, this seems to be a reasonable ex-
pectation. The loss in revenue by
this decision will be Rs. 10 crores or
20 crores which is about two per cent
of the revenue, This loss will he
partly offset by a reduction in work
of the income-tax officers who will
be free from a large number of small
-assessees. They can then devote their
“time exclusively on people of the
higher income bracket and ensure
that they do not evade tax.

The Finance Minister in his bud-
get speech said that five principles
guided him in the preparation of the
budget, namely, countering inflation.
the promotion of savings and invest-
ment, to enlarge employment oppor-
tunities, ensuring minimum basic
amenities to citizens and, lastly, the
boosting of exports.

The Finance Minister has tried his
best this year to keep inflation under
control. The gap in the budget 1s
only about Rs. 80 crores. Perhaps, it
may be a little more because of the
implementation of the recommenda-
tions of the Pay Commission.

Coming %o the second point of sav-
ings and investment, I do not find
any ipcentive given in the budget
proposals for saving which cen lead
‘to investmaent. Unless there are some

incentives, there will be no saving or
investment.

During the last four or five years
industrial production has not shown
any appreciable rise. The average
increase is only 34 per cent ag agamst
the expected increase in industrial
production of 10 per cent. Even this
increase is due to better utilisatinn
of capacity and not by the setting up
of new industries. Why is it that no
new industiries are coming up even
though Government have announced
some incentives? Because new indus-
tries are not corming up, so the pro-
blems of employment and price rise,
which are linked with it, are not
solved. Here I would say that
when the financial institutions are
giving loans to entrepreneurs, thev
are putting so many restrictions. For

example, they insist on approving
the appointment of the Managing
Director.

14.25 hrs.

{Sarr X N Tiwary in the Chair?

They want their approval

for that Director They will appoint
a Director on the Board. Any change
in the Board of Directors will require
their approval. There are so many
other conditions imposed. Over and
above that, they keep a conversion
clause, that the loan can be converted
into equity to a certain percentage.
These clauses, these restrictions are
coming in the way. These rules have
been introduced for the last five years.
May I know from he hon Finance Mi~
nister, have they examined as to how
far these rules come in the way of
the expansion of the industrieg in the
country? This aspeci should be
examined. Government have got
vast powers, in the Company Law.
Many things have been covered, We
should not put stif rules for the
grant of loans {o new enirepreneur
or to new industry. And then alone
it would helv meny people to set up
new industries, will golve the pro-
blem of unemployment and incresse
production.
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We talk about the. industrialisation

in the backward area. In this Bud-.

get some incentive has been given for
setting up industries in the backward

area. But what is the infrastructure.

there? Is there communication, is
there transport? We find nothing and
industrielization cannot be achieved.
I give an example of my Consti-
tuency, Sholapur—a city with § lakhs
of people. From Bombay if I book a
trunk call, it does not materialise the
whole day. In such circumstances
how will the industries grow there?
These facilities can be vprovided if
Government gives more attention to-
wards such cities, so far as transport
and quick communication are con-
cerned. Unless both these things are
done, backward areas, small towns,
are not going to get benefit of the
schemes and these people will have
to come to cities for getting employ-
ment. I therefore, strongly stress for
the provision of infrastructure facili-
ties in the backward areas to facili-
tate setting up of industries over
there. This must be taken up
seriously.

Every day we read in the news-
paper that Excise Deptt. or the
Customs Deptt. has seized the smug-
gled goods. What are those goods?
Those are frangistors, nylon wat-
ches, fountain pens, perfumes, All
these are manufactured in the coun-
try. Then why are they being smug-
gled in such a large quantity? The
smuggled goods affect the production
in our country and there is competi-
tion. Our foreign exchange also in-
directly goes away. According to me
the main reason for smuggling is the
high rate of Excise Duty on the ini-
tial production. Unless this Customs
Duty and Excise Duty in brought
down, smuggling cannot be stopped.
1 would, therefore, reauest that some-
thing should be done in this connec-
tion to stop smuggling. '

Lutly. I want to ny em thtns.'
We are taking up more responsibi-
lity. Our public sector Dmilctl which.
are running for the last g0  many
years are not showmg praofits, Evety-
day, in newspapers, we rcad that
some section of Government staff is
going on strike. Sometimes, we read
they: Engineers are going on gtrike;
sometimes some other. ataff is going
on sirike or restoring to go-glow
tactices. The things are going on
like that. Unless discipline is brought
among them, how are you going to
develop the country? How will the
Government be able to discharge its
responsibility? This is a very im-
portant thing. Unless the Govern-
ment officers work properly and
undertake the responsibility, our
responsibility to develop the country
will not be fulfilled.

With these
Finance Bill.

words, I support the-

SHRIMAT! SHEILA KAUL (Luck-
now): Mr. Chairman, Sir, I am very
grateful to the hon. Finance Minis-
ter for having second-thoughts on
the levy of black and white films. }
felt strongly on that because the Film
Institute of Poona was bringing out
persons who were dealing with mak-
ing of fiims. This extra levy waould
have been a great hardship on them.
I am much obliged to him on this
good move of the hon. Finance
Minister.

Secondly, after 25 years of our
Independence, when we are celebrat-
ing 25th Anniversary of our Indepen-
dence, we still ind that Indian money
which consists of rupees and paise
has some annag around it and these
anna-bits have heads of former mon-
archs of England on them.  For in-
stance, I have got these 8-anna and
4.ghna bits. 1 may be allowed to
present them to the hon.  Finance
Minister for lis ready refererice and
speedy action becsuse thise things, 1’
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think personally, should not be allow-
8Q any more.

1 do not want to take much time
of the House because there ate many
Members who want to speak.

May 1 present them to the
Pinance Minister?

DR, KAILAS (Bombay South):
Mr. Chairman, Sir, while supporting
the Finance Bill, I must thank the
Finance Minister for announcing re-
lief of about Rs. 2 crores by adjust-

hon.

ment in agricuitural income-tax,
relief to small manufacturers of
blended or compounded lubricating

oils and greeses, concession for usage
of unconventional raw material, like,
bugasse and pulp, exemption of elec-
tric motors for battery operated toys
and educational kits, reduction of
duty from 50 paise to 30 paise per
linear meter to small-budget films.
But I wish the Finance Minister
should have given concession to those
film producers who produce films in
regional languages. When we are
talking of giving impetus to our re-
gional languages, it is but natural
that I must draw the attention of the
Finance Minister that regional lan-
guage flims are very much necessary
today not only for propagation and
for strengthening regional languages
but also for the integration of the
whole country.

It is also good that 115 small-scale
units producing polyethylene woven
bags from high-density polythylene
tape have got relief of 40 per cent.
This year’s budget tries to achieve
five objects. The first is to counter
inflation, the second is to promote
savings and investment, the third is
to enlarge employment potentislitieg,
the fourth is to ensure minimum basic
amenities to all citizens, and the fifth
is to give a filip to exports.

To counteract inflation, the prices
wust be controlled. TFo control the
prices, it is but natural that the pri-

ces of foodgrains must come down.
Oniy when prices of foodgrains come
down, the prices of other articles of
consumption by the common man will
also come down. If we want to con-
trol the prices of foodgrains, we must
try te achieve the very much needed
water supply to our fields. Hence, asl
wag trying to say, it is but natural that
the Finance Minister should lay more
emphasis on medium and small irri-
gation projects. To combat inflation,
we must try to curtail the non- deve-
lopment expenditure or the expendi-
ture which does not bring in any
finances back to the country. It is
alarming that since 1965-66 to
1972-73, the net tax receipts were
Rs. 1,687 crores while in the same
period the total non-development ex-
penditure jumps up to Rs. 1528
crores. That is, about 91 per cent of
whatever the Finance Minister got by
way of taxes was spent on non-deve-
lopment things or ag administrative
expenses.

I want to draw the attention of the
Finance Minister also to the question
of unemployment. To remove this
unemployment, the country must
develop industrially, and when I talk
of industries, I mean that we must
look as to how we can develop small
scale industries and the industries
which could be located in rural
areas—what we call agro-based in-
dustries. I think, our attention has
not been drawn to that side though
the Finance Minister, in his speech,
has said that he wants to give 20
per cent exemption on profits if the
entrepreneurs locate their industries
in the rursl areas. According to me,
20 per cent incentive is almost negli-
gible, especially when there is no
infra-structure there, and unless and
until we develop the infra-structure,
it will be very very difficult to attract
entrepreneurs to rural areas. My
suggestion, therefore, is that the relief
should be given upto &0 per pent.
When countries like Tran, Tialy,
Greece, New Zealand, Brazil and’
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Argentina could soive their dﬂﬂm.l '

_ ties and problems of their backward
.areas within ten years oF 80, why
could we not do that even after 25

.. years? Perhaps the measures wken
have been hali-hearted. For. instance,
the Wanchoo Commission had sug-
gested that the income-tax rate should
not go beyond 75 per cent again. But
this year also the Finance Minister
+has geme upto 65 per cent. There-
fore, if we give incentive, let us give
incentive on practical grounds. That
means, you must give incentive to the
extent of at least 40 per cent to en-
‘trepreneurs; then alone, they will go
to settle down in rural areas. I do
not know why steps have not been
taken to bring out the black money.
"Why could we not ask those persons
-who have got black money and tell
them that they have to develop the
infra-structure in such and such areas
‘and if they develop, we must not try
to ask them from where the money
came. Perhaps, that way the black
‘money will come out and the infra-
structure will also be established and
‘perhaps then rural industries will
come up quicker.

1 was wondering why this process
of keeping the Budget a “secret
.document” and thereby try to create
a fear psychosis when articles of
daily consumption go underground
just before the Budget and also after
the Budget? Our feeling is: let the
Finance Minister say in this House
how much does he need for certain
purposes and let the House discuss as
to from which sources Government
can get this whole amount. If a dis-
cussion takes place, 1 think a con-
sensug will emerge and we will be
able to say that these and these arti-
cles should be taxed. I do mot think
by this process those who are manu-
facturing articles would take their
articles underground or would try to
‘raise the price of the articles. This

the Mcmbcrs of Pnuumm ‘whether
in thel.okSnbhaurintthajyl
Sebha or the country as a whale into .
confidence and try to ask which arti-
cles could be taxed as slso how much
should be from. direct tax and how
much should be from indirect tax.
Perhapa if we do that, there may not
be any black market and perhaps
there may not be any scarcity condi-
tions. It is today a food for thought.
Let the Government decide that next
year this process as to what the coun~
try needs or how much money for
development purposes and how to get
this money? Just as we discuss any
other Bill, why not the Budget also
could be discussed in the same
fashion? -

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMA.-
TI SUSHILA ROHATGI): With your
permission, may I seek a clarification
from the hon., Member? Does he
mean or imply that the taxation pro-
posals instead of coming from the
Government or the Finance Minister,
shoulq come from the hon. Members
of the House?

DR, KAILAS: Exactly so. You
must tell us only how much money
you need for next year., How the
money should come—let it be talked
over, let the country discuss it and
the opinion will then crystallise, No
articles will then go underground as
it happens now-a-days before the
Budget is out and thep later on too.
It is an open secret how petrol goes
underground, how cigarettes 'have
gone underground ‘and they omne out
it they are not taxed. . )

Thuisanewide:which!thmk
wmmwumwdmnm
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when 1 was talking about this that
when the cost of food arlicles goes
down to a certain level, then perhaps
wie cuds O otner articles will also go
aown. How shall we do #t? The
Frinsace Munister has tried fo do 1t
but n actual practice, 1t hag not come
true. The medium and minor irriga-
tion projects have not been energeti-
cally undertaken. One can say it
is a State subject. But 1 can cite an
example about which the Govern-
ment must start thinking. For
medium irrigation vproject costing
between Rs. 25 lakhs to Rs, 1 crore
and for minor irrigation project cost-
ing about Rs. 25 lakhs, it is not neces-
sary for the CPWD or even Planning
Commission or the Finance Ministry
to come in the way. But the
Planning Commission has laid down
a condition which is outdated, accord-
ing to me, that the State cannot in-
-clude in the annual State plan medium
or minor irrigation projects. 1If it is
allowed to be included, they can get
their due share from Central Gov-
ernment. If you kindly allow the
State Government to put these irriga-
tion projects in the State Plan which
they want to cover in a year, I think
the miracle can happen. The Mahara-
shtra Government want to spend
Rs. 8.5 crores in 1973-74 and they
have included certain projects but
they cannot take them up fully unless
and until the Planning Commission
clears them. These projects do not
relate to river dispute or tribunmal.
When the money is there and when
we are all anxioug that the food pro-
duction should go up why have these
projects which have not to go for the
serutiny of CWPC and Planning
‘Commission been not allowed? I hope
the Government will try to correct
this move and allow the State gov-
ernments to put up their plan in their
annual budget.

Now, I want to draw the attention
-of the Government to the acute drink-
‘ing water problem which is not only

in Manarasnira Ouil &180 IBrougnous
tne counury. Furtner, wny are we
tuxing 50 much of time not to na-
uonalise toreign oii companies? They
have been troubling us for nothing.
‘Yo cover up our deficit of motor-
spirit we must try to nationalise
these oil companes. If we cannot do
it all at once let it be done in two
to three phases. First we may take
over distribution and leave the re-
fineries for some time to be nationa-
lised later. It we take it up step by
step I am sure the country will be
self-sufficient in petrol and lubricat-
ing oil. Thank you, Sir.

SHRI SEZHIYAN: (Kumbakonam):
Mr. Chaiurman, Sir, the annual budget
of the Central Government gives an
idea about the extent of financial
authority and the magnitude of finan-
cial resources available to the Gov-
ernment. In a federal structure
where we have got the Union and
the States, unless we take into assess-
ment the financial authority and the
financial resources available both 1w
the Centre and to the States and
make a comparison of them, we will
not be able to get a true picture of
the economic strength of the country.

The State and the Central bud-
gets should be complementary to
each other in a healthy way. But if
a comparison is made one ig sure to
come to the conclusion that it is high
time that a reappraisal is made and
the allocations done to remove the
growing inadequacy and the imba-
lance in the financial resources and
the authority between the Centre and
the States.

In fact several Finance Commis-~
siong have pointed out to this need
for reappraisal and the Fourth
Finance Commission also said:

“The general charge is that the
Union Government has a temdency
to neglect shared revenues,
shared parts of one and the
item, in favour of non-shared

aﬁﬁ
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venues and that there had not béen
adequate exploitation of the assign-
ed taxes mentioned in article 269
of the Constitution. Each = State
jllustrated this view with what it
thought was an apt case. Some
States had a feeling that as the
Constitution now stands, a tempta-
tion on the part of the Union Go-
vernment 'to neglect the State's
needs is inescapable. A  general
review of inter-governmental finan-
cial relations to be followed by
constitutional amendment, if neces-
sary, was also urged.”

This recommendation was made a
decade ago and the need now is all
the more urgent and necessary. It is
an accepted formulation that in a
federal structure both the Central and
the State governments must each
have sufficient financial resources to
perform its exclusive functions.
Adequacy and elasticity are both
essential. Financial adequacy im-
plies sufficient resources to discharge
the responsibilities cast on them.
Elasticity implies expansion of the
resources in relation to the growing
needs of the Government. We find
that the responsibilities of the States,
are, on the one hand, ever expanding.
They touch the vital spheres of edu~:
cation, medical services, rural deve-
lopment etc. The pace of expansion
of these departments and their activi-
ties is not matched by the growth
of revenue for the States. The total
exvenditure in all the Stateg increas-
ed nearly five-fold from 1960-81 to
1972.73. If you take all the States
in India, their total expenditure, on
developmental az well as non-deve-
lopmental accounts, were Rs. 987,
crores in 1960-61. Whereas for the
year 1972-73, the same expenses for
all the States put together comes to
Rs, mzcrores almostaboutfourand
a half {imes to five times. ‘The States’
revenue increased Rs, 708 crores in

’ mnmm Biu im ﬁo.
1960-61 to !!s m t!roras m i%ﬂ
EN threeanaahuftimu. Therefore,
the increase in their = expenses and
their responsibilities “has net kept
pace with the increase in their re.
venues, ' The proportion of depen-
dence of the Statex on the Central
grants and allocations from the taxes
has gone up from 30 per cent to 41 per
cent in this decade. - Therefore, it is
high time that we should have a gec~
ond look at the constitutional provi-
sions so that the States are bale to dis-
charge the responsibilities given +to
them in the Constitution. .

Here, I would like to quote from
Budget _speech of the Chief Minister
of Tamil Nadu this year. He gaid:

“We have further emphasized

debt burden on
States should be reduced; the base
of divisible taxes should be en-
larged; that the corporate tax which
is primarily an income-tax should
be brought into the divisible pool;
that the percentage of excise shar-
ed by the States should be increas-
ed to 50 per cent and that omly by
such structural changes, can the
States be rescued from financial un-
certainties.”

This .is not a new thing and every
State has been asking for this. Take
for example, the corporate tax. That
should have been included in the
divisible pool. At the time of con-
stitution making in July 1947 to be
exact, there was a recommendation in
the report of the Union Constitutional
Comnmittee, that the tax on companies
in addition to some other taxes,
should be included in the divisible
pool for the States. In the Memo-
randum of the Constitution also. as
adopted by the Constituent Assembly
in July 1847, this provision was re-
produced. The Expert Committee
which went into the question apain
suggested that the States shiould be
asnigned a propcrtion -of the provedds
of the corporate tax. But, when the
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Constatution was finally adopted, they
manoeuvred to keep this out even
though very responsible voices were
yawsed like that of Mr. Santhanam,
Mr. Ananthasayanam Aiyyangar, Mr.
B. Das and others that the corporate
tax should have been included in the
«ivisible pool.

Further damage was done by the
Income-tax Act when 1t was amended
by the Finance Act of 1959. Income-
tax paid by companies was reclassi-
fied to come under the corporate tax.
Mr. Chavan 1s not here. Otherwise,
as Mr. Y. B, Chavan, he would have
accepted my plea that corporate tax
should be included in the divisible
pool; as Finance Minister, he might
not.

I would also like to refer to another
State. I quoted the Chief Minister of
Tamil Nadu, who belongs to my
party. So, I would like to refer to a
foremost Congress State. In the bud-
get speech of one of the States, it has
been stated that:

“However, an important element
of corporation tax which until re-
cently formed a part of the divi-
sible pool and has been excluded
therefrom by an amendment of the
Income-tax Act in 1959, would not
be adequately compensated for by
the slight increase in the percen-
tage of the States’ share in the divi-
sible pool of income-tax receipts.
It may also be mentioned that con-
currently with the new formula of
distribution, the Government of
India have abolished the compensa-
tory grynts in lieu of the corpora-
tion tax element, which were re-
ceived by us along with the other
States since the amendment of the
Income-Tax Act, 1959. The signi-
ficance of the exclusion of the cor-
poration tax is all the greater for
the future in view of the fact that
under the pattern of planned deve-
lepment under way in the country,

the corporation taxes which are
levied on the profits of the com-
pany have a far greater potentiality
for  expansion than  personal
incomes on which in the main the
income-tax 1s levied.”

This was the observation made by
Mr. S, G. Barve, Finance Minister ot
Maharashtra 1n 1962. At that time,
Shri Yeshwantrao Chavan was the
Chief Mimster there. Therefore, he
should have concurred with what
had come from the Finance Minister
of that State in the budget proposais.
Now that he occupies the seat in the
Centre as the Finance Minister 1 hope
that he would not have forgotten
what hig Cabinet and his Govern-
ment had affirmed in Maharashtra.

SHRI G. VISWANATHAN (Wan-
diwash): Now, he is in a different
climate.

SHRI SEZHIYAN: If he goes back,
probably he would come back to the
same view. There are some items
where the Central Government levy

taxes, collected by the Umon but
assigned to the States, There has
been a persistent charge that the

Central Government are not taking
care of those items wherein the taxes
are levied and collected by the Union
but exclusively allotted to the States.
Under article 269, there are a num-
ber of items which have never been
exploited. 1 can just point out one
such item, namely taxes on the sale
and purchase of newspapers and on
advertisements published by them.
Why not impose this tax? 1 would
suggest that we need not cover all
the newspapers; we can include
newspapers published in the Indian
languages, that is, all non-English
newspapers. Even among the English
dailies, vou can exclude those papers
whose circulation is not more than
30.000 or so. But on all other papers
which get tonnes of money through
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advertisements, you can impose this
tax and those taxes can be assigned
to the States, I think that an assess-
ment has been made that 1f this tax
1s mmposed on sale and purchase of
newspapers and on advertisements
published in them, about Rs, 8 to
3§ crores would be realised.

PROF. MADHU DANDAVATE
(Rajapur) They are unofficially
taxed.

SHRI SEZHIYAN That does not
go to the States but goes somewhere
else

Now, I would like to touch upon
Beneral matter of budget proposals
and that 1s 1n regard to the mischief of
altering the structure, sometimes of
altering the rates of taxes, by notifica-
tons of Government There have
been ample opportunities for Govern-
ment to rectify these things, but they
have been cariying this on for long
For, 1n this Finance Bill also I find
that clauses 24 to 29 deal with cer-
tain levies of duties under the Customs
Act and the Central Excises and Salt
Act  Clause 24 raises the rate of 1m-
port duty on unexposed cinematograph
films, stainless steel plates, sheets and
strips  Likewise, clause 27 raises the
buasic duty on four articles, changes
the entire description of six articles
and 1increases the duty after changing
the description of smoking mixtures
for pipes and cigareties etc Now
levies are also imposed on four items
it however, one turns to the memo-
randum explaining the provisions of
the Finance Bill, 1973, one will find
that under customs duty six items
are referred to where the rates of
city have been increased; but of these
s1x 1tems, in the Second Schedule to
the Finance Bill only two items are
mentioned, namely items 29 and 83

It is not understood how the rates
of duty on the other four items such
as raw cotton, nylon yarn ete. have
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been increased without provisions in
the Finance Bill. Presumably this has
besn dong through a notification by
withdrawing the present ctoncessional
rate. The preseni concessional rate on
8 specific duty basis whereas the rate
in the traffic is ad valorem. That means
the basis had been changed from the
specific duty to ad valorem without
the authority of Parliament, without
statutory sanction I think this is a
very serious matter and hope the Fin-
ance Minister will take note of it.

15 hrs

It will be recalled that previously
the Attorney General had suggested
that such changes cannot be made by
executive order of Government. I do
not have the exact wording of 1t but
I saw his note while going through
papers m connection with the Publc
Accounts Commitiee where 1t was
objected to by him

In the same manner under the Cen-
tral Excise Schedule, the effective rates
a1e mentioned under each item which
are not mentioned in the Finance Bill
11 one turns to p 28 of the memoran-
dum the effective rates are elaborate-
1y set out for fents and rags, and tex-
tile fabrics of wvarious descriptions
Presumably these rates are brought in
by way of notification 1 do not know
on what authority the notifications are
1ssued levying a duty and prescrib-
ing the measure for such levy without
the provision thereof in the main Act
The Public Accounts Committee have
commented upon this tendency of
Government to completely alter the
structure and rates of duties by noti-
fication One can understand the
necessity and the need to feview the
rates when certain difficulty is en-
countered, because the Government
can always reduce it; sometimes they
can change within the limits set by
Parliament Only thing they canmnot
collect in excess of what has been de-
cided by Parliament. That is the plea
they always make, But it looks vather
odd that slong with the propossl in
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the Finance Bill to levy the duty at
particular rates, eflective rates reduc-
ing the proposed levies gsre also issued
by the Government without any op-
portunity for the Parliament to un-
derstand the reasons for such reduc~
tion. Therefore, I want Parliament to

be taken into confidence whenever
the rutes are reduced.
The Public Accounts Committee

(Fourth Lok Sabha) in their 1llth
Repoit have made a severe stricture
on Government. They have said:

‘As many ay 185 (of the 273) noti-
fications gave exemptions ranging
trom 50 per cent to 100 per cent of
the statutory rates of duty. Of
these, tho number of notifications
whirh pave total exemption from
taniff rates was 128 The Commuttee
convder 1t extraordinary that dele-
gated powers given to the executive
should have been exercised to ren-
der the statutory tanff a nulhity in
a maoritv of cases.”

Su whenever they reduce it, whenever
they bring 1t to nullity, they should
come before Parhament and apprise
it of the rea<ons for reduction, for
bringing 1t to nullity Parliament
must not be musled. I say this be-
cause Parliament 1v being misled
You say ‘I propose to charge so
much’' But you reduce it to nullity
by notification If it ig necessary to
show that effective rates are the cor-
rect rates, then it 1s not understood
why Government should not propose
these effective rates themselves as
the standard rates so that Parlisment
may not be misled as to the correct
rates that will be adopted in respect
of the various commodities. This is
a matter of serious concern to Par-
liament as it tends to erode their
effective control over taxation mea-
sures. 1 hope the Finance Minister
and the Finance Ministry will take
very serious note of this because in
the Action Taken Report, I find they
bhave simply said ‘Recommendation
noted’. 1 do not think they have
observed it because in the Fo-
#noe Bill presented to the House it has

been completely violated at least m
regard to some of the items I men-
tivned.

Now I come to some contents of the
Finance Bill.

In my budget speech, I opposed the
aggregation of net agricultural in-
come for computation of rate of tax
for non-agricultural income. Not that
1 oppose the i1dea of rich farmers who
have benefited out of the Five Year
Plans 1n which thousands of crore-
have been spent, being taxed. Thos:
who have got the benefit out of it, the
rich peasantry, should be taxed [
am one with Government in that. Bui
n: trying to do it, I do not want Gov-
ernment to do a thing which is uncon-
stitutional, Because, taxing the agri-
cultural income, 15 exclusively aliotted
to the States and the Centre's taxing
it 1n an indirect way, I thunk, is un-
constitutional. During the budget
speech, 1 raise three points on this
score. I said 1t 1s unconstitutional and
an encroachment of the States’ pow-
ers Secondly, as recommended by
the Taxation Enquiry Committee,
they should have consulted the
Attorney-General before coming to
the House Therefore, I demanded
that the Attorney-General should
have been consulted and his opinion
taken. Mr. Chavan said that he had
taken the authority of the Law Com-
mission.

PROF. MADHU DANDAVATE: You
are giving the loopholes to the Chief
Ministers.

SHRI SEZHIYAN: 1 will come to
that. 1 said—and it is not my view
alone but it is the view expressed by
the Taxation Enquiry Committee—that
the Attorney-General should be con-
suited. They have not consulted him.
The Law Commission has no locur
standi as far as Parliament is con-
cerned. It is the Attorney-General
who should have been consulted.
Therefore, T have already given »
motion that the Atterney-General’
should be called to clarify certain

points,
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The third thing was, the States also
should have been consulted in this
.matter, because, article 274 says:

“No Bill or amendment which im-
poses or varies any tax or duties in
which States are interested, or with
varies the meaning of the expres-
sion. ‘agricultural income' as defined
for the purposes of the enactments
relating to Indian income-tax, or
which affects the principles, ete. ....

... shall be moved..... . except on
the recommendation of the Presi-
dent.”

- -Of course, they have not said there
that the States should be consulted;
but they say that the recommendation
of the President should have been
obtained, before introducing the Bill.

If you take the fourth Finance
-Commission’s report, you will find that
they have dealt at length with article
274 and said how it is not enough just
to procedurally adopt the provisions
by getting the. recommendation of the
President. They have made it amply
Jear that machinery should be devis-
ed so that the affected parties like
the States are consulted before recom-
mendation is given. The Fourth
'Finance Commission said:

“Article 274 would appear to have
been purposefully framed to fore-
stall and to remedy misunderstand-
ings such as these. This article pro-
vides in effect that no proposal
which in any way affects the existing
or prospective financial interests of
the States shall be presented to
Parliament except on the recom-
mendation of the President. An
explicit provision for a recommen-
dation by the President should nor-
mally entsil some mechanism other
-than the usual briefing and advice
from the concerned Ministry at the
‘Centre. While on several important
“subjects of common financial inter-
ests, -comsultstions with individual
“States and groups of Staies  have
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bmhﬂdlnthemtherehno
regular or convention
about. muminary conthltuﬂon." '

They have -uuestad that this is one
fit case where before obtaining the
recommendation of the President, they
should have collected the opinion of
the States interesteq in it.

In his reply, the Finance Minister,
Mr. Chavan, referred to two or
three criticisms. At that time, 1 tried
to intervene and raise this issue. He
said that “the leader of the DMK
party had raised a point on the cons-
titutionality of which I would make
one request to him. Any criticism on
merits can be made,” etc.

Mr. Chavan said that if the States
wanted, they could have collected it
long before. Prof. Dandavate said
that this would give loopholes to the
Chief Ministers.

Mr. Chavan said in the year 1972,
while talking to the AICC meeting in
June, as follows:

“Regarding the new class of the
rich peasantry, Mr. Chavan said that
while thousands of crores have
been invested in the five year Plans
on agriculture which was the most
important sector its contribution te
the exchequer has been negligible.
We hope that the Chief Ministers
would show some courage.”

The Tamil Nadu Chief Minister
showed some courage and put the
ggricultural income-tax. There was a
frenzied agitation then organised by
the rich peasantry and big landlords.
It was supported by the Congress
(Organisation), the Swatantra, and the
ruling Congress and the CPI, and it
was blessed by the Central Ministers.
Mr, Subramaniamm and Mr, Mohan
Kumaramengalam, who came all the
way to Tamil Nadu to support it

openly.

' SHRI PILOO MODY: Blessed are
tmwmwmmdbyﬁm i
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SHRI SEZHIYAN: Therefore, we
cannot be blamed. We +iried to put
agricultural income-tax. It was op-
posed by the Congress (R) in Tamil
Nadu, Mr. ¥. B. Chavan would
better talk to those persons in Taml
Nadu and explain to them why agri-
cultural income-tax should be levied
on rich peasants.

I have snid that the States should
kave been consulted before Raj Com-
mittee’s recommendations were im-
piemented, especially the aggregation
of the agricultural and non agricul-
tural income for computation of tax.
In his reply he said:

“When we said that the report had
been submitted ,that does not mean
that the recommendations which are
sources of revenue at their disposal
should not be acted upon.”

I should invite his attention to page
52 of the Economic Survey which
says:

“The States have long been com-
plaining about the inelasticity of the
sources of revenue at their disposal.
The Committee appointed under the
chairmanship of Dr. Raj to examine
ways of raising more revenue by
taxing agricultural income sub-
mitted its report sometime ago. The
Commitiee’s major recommendations
include the imposition of aggregated
levy on operational holdings, partial
integration of agriculitural and non-
agricultural incomes for the pur-
pose of calculating income-tax liabi-
lity and the treatment of the family
as the basis of assessment....The
Central Government have remitted
to the States Raj Committee’s re-

commendations since their imple-
mentation falls within their pur-
view.”

In other words, the Economic Survey
concedes that the implementation of
these recommendations falls within the
purview of the State Governments.
The Survey says further that suitable
action on the recommendation of the
Committee would help bring about a
557 1.8—10.

greater measure of equity and elas-
ticity in the tax structure of the
States. While the Economic Survey
concedes what I have been pleading
for, the Finance Minister in s reply
to my points, says that it does not fall
within the purview of the States, Still
1 hold that this is unconstitutional
and if it is contested before the Sup-
reme Court it might be struck down.

I shall now refer to the method of
computing the net agricultural income.
My assessment is that you cannot do
it unless you change the defimiion ot
“Total Income”, Supreme Court and
High Court judgements on that issue.
1 want the House to consider very
carefully rule 8, now rule 10, in the
Finance Bill. It says that for the
purposes of computation of net agri-
cultural income, the provisions of the
Income-tax Act relating to procedure
for assessment will apply, with neces-
sary modifications, as they apply 1n
1elation to the assessment of total in-
come under that Act. What they
cannot do directly, they try to do in-
directly, 'This itself shows that the
computation of the net agricultural
income cannot form part of present
provisions of the Income-tax Act.

There may be many Acts dealing
with agricultural income and ail these
Acts may have to be redefined because
sou change the defimtion of the agri-
cultural income as per the Income-Tax
Act, which will affect the State Acts
also. There also they should be very
careful. 1t appeareq to me very
strange why they had changed the
nome of the “Regulatory Duty” into
“Auxilary Duty”. In the budget
speech, the Finance Minister stated
that “for ceriain reasons, it is not
possible to incorporate the provisions
in the Bill.™ The regulatory act can
regulate the taxes or introduce addi-
tional taxes. The ‘auxiliary’, by the
very word, means ‘subsidiary to a basic
one.’ 1 can show you many items
where there is no basic duty. But,
they have put the auxiliary duty, How
can there be an suxiliary or subsidiary
duty where there is no basic duty?
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On page 44 of the memorandum you
will fing very many jlems Take for
example zinc There 13 no basie duty
but you have put the auxiliary duty.
Also take for example alumumum or
tin plates where there is no bame
duty You are putting the auxiliary
duty This is something ridiculous
When the basic duty is not there, you
cannot put this I think for other
things. "

I want to say one thing about the
mcome tax arrears There have been
quite a number of reports given by
the Public Accounts Committee The
tax arrears have been mounting to
over 800 crores I do not know what
steps have been taken by Government
to wipe out the heavy backlog [ae
Departments have been unable ovan
te assess m a correct way what are
the arrears If we ask three officers
tc give figures they will give three
different figure< If you take the same
report in one page there will be sne
figure and i1n another page there wall
be another fizure There 1s an utter
confusion in the collection of arrears
of taxes I do not know whether the
income-tax 1s there to collect the taces
or for the henefit of the country or 1<
1t th=re to be used as an mstrument to
ccerce or to intimidate certain indivni-
duals and to be vindicative against
certain parties

st Tearo faw (deme )
YT wwa  aw wre faw fam av
WTH g9 WEW FL TP § TW 97 gAY
fafarzremard & @A w=h=h &
A #Y & ST AR A ¥ SR
FrEAATE T8 vy, sfew 3T AT R
A W 7 qF FEAW faw oy &
awma G fear 1 ¥ AT 2
ITA awed § grnfrar g fam ¥
| TA § W 7w A o §
T wR AT 1972 W ¥H ag
# fawed) w7 GTHAT ST 9AT, AL

2, fw ¥ fr g qfieedt § amge
LU L

T FHT W qree & Aad g——
faq & gua fagear F—sreawT sqmET
q surar % FF AFF § W T AT
wafawer a1 {wmwr FpA e
A ATTE——d8 @ TI 471
ot & e # fam aa A
¥ ® a7 ¢ Ad gurer v Fw
grAEM L ™o+ A oTwmwoa
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|
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SHRI N, K SANGHI (Jalore): Mr.
Chairman, Sir, 1 rise m support of the
financial proposals for 1973-74

1 had the pleasure of hearing three
iery 1mportant persons from the
Oppusition benches, Dr. Karni Singh,
Suil Piloo Mody and you, Sir. Dr.
harmi Smgh gave a feeling that he
v.as speaking with a sense of pessi-
mism and gloom and he went as far
ds to say that it may not be in his
life-time bug after hig life-time there
may be doom and resurrection in thus
counuy I do not agree with the
tenor of his say.

My hon friend, Shri Piloo Mody,
was good enough to say 1n a jocular
ang very safiastic manner that possi-
bly we are heading for a crisis. He
ha: a right to say many things, But
when he said that the Prime Mimster
was speaking in UP, in hysterical
shuieking, 1t was 1 bad taste It was
saud that thus was not unparliamentary,
1 agree 1t may not be unparhamentary
but, I say, it 1s certainly in bad taste
and the height of impropriety I
would not hike to call Shr1 Piloo Mody
anything I would lhike to say about
myself that somebody said that I was
a baby elephant It may not be un-
pathlamentaiy but I feel, 1t wil be a
meatter of impropiiety and it will be
rither indecent and in a bad taste.
Such words snould not be uttered. In
this House, we would hke to under-
stind as to what positive points they
want to make and what alternative
suggestions they want to give We are
#'1 good citizens of the country It 1s

in thig background that we have to
think

We know the prices are gomng up,
tlie poor man has to be given some
relief They say that the promuses
have not been kept and fulfilled, I
would hke to rerund them what hap-
pened two years back when we had a
war with Pakistan, when we had the
emergence of Bangladesh, when mil-
hons of refugees had come to this
country. What wene the people say-
ing and what were the Opposition
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parties saying? These matters will
have to be viewed In a proper pels~
pective But I am bound to agree with
one thing that we fought Indo-Pakis-
tan war not as a society of an egali-

tarian system but we fought it as a
While

society of affluent people
the war 1 Bangladesh against
Pakistani Junta was going on there

was né rationing of petrol, there was
no ratioming of food stuffs, there was
no rationing of meat or eggs The feel-
ings of the peopie were very high and
nationalism wag at a high pitch The
people were very disciplined It was
our good fortune that war finshed
early Had it continued for a longer
period, all these difficulties would
have come in our way This war na-
turally iesulted in many constraints
and had a bad effect on our economy
The constraints are now being felt in
our couniry, in the way ot rising
puices and the difterent maladies that
we are seeing today What are the
financial proposals tor 1973-74” By
these something 1s sought to be done —
how the various difficuities can tle
taken care ot how the prohlems cun
be tackled We would have apprec:
ate: 1f the Members on the Oppowite
had given some concrete suggestions

1 come from Rajasthan There 1~
shadow of famne looming large m
Ruajasthan People are destitute, thele
w shortage of food shortage of water
Todav the indusirial development 1n
Rajasthan has been very negligible
Every Member who comes fiom that
State knows the conditions of thy!
State better It 15, 1in that hght 1
want to say that the industral deve-
lopment 1in Rajasthan has been on

low key

In the Indo-Pakistan war our for-
tes did a valieni job on the Rajasthan
border It was an area where we
had occupied the largest area in the
country of the enemy’s territory And
I would like to congratulate the de-
fence forces who had thought of the
stratogic roads in Rajasthan on  the
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border The strategic roads that had
been built served a wonderful job, by
faster mobility, of securing the mis-
sion for which our armed forces were
fighing And what is the condition
of Rajasthan today? Rajasthan has 52
per cent of the total roads of the
country whereas Rajasthan comprises
105 per cent of the total area of the
country It 1s high time that more stra-
tegic roads are buill up in the area,
more strategic railways are built up
in that area These will not only
serve the cause of economy in peace
by removing the backwardness of the
area but will also prove valuable dur-
ing the time of confrontatins

We were very much disappointed
when we found that the oil refinery,
much agamnst the recommendations
of the expeil commitice was ultimate-
ly shifted to UP We were also  dis-
appointed that the fertihiser plant was
not ¢1ming to Rajasthan We  have
large depots of zinc, still the zine
sm Her in Udaipur was not e» panded
also ne sccond plant has been given
fo Rujasthan the second ~2n¢ smelter
has heen finahised to be located at
Visakhapatnam  We have also large
leposits of hmestone As Shm K D
Malatva was saymg we need more
vitient fictories Rajasthan 14 g State
whert we can have more ewent fu
t ric  with better economuies In
wditicr to hmestone  we have  als
1w v depesits of gypsum and  pyrite
and hence R yasthan 15 a more suit
il » State for having a fertiliser plant
Ttcref 1e Government hou | hav
at sther look into the matter

I would like to say that in  the
financial proposals a heavv impost of
customs duty, 50 paise per metre, ha
teen imposed on raw films—negative
and posilive films The Finance Mims-
ter has been kind enough to show
some concession to black and white
films I would like to draw his at
tention to the fact that India is one
of the largest film producers of tht
world In India we produced as
many as 401 films, of which 238 were
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black and white and 165 coloured. If
you have such a heavy impost on raw
films, the industry will be crushed.
and the production of films will be
affected. What is the economy of film
Industry today? If you check up the
statistics from the income-tax depart-
ment, you will find that 20 per cent
of the producers go out of the industry
every year because of heavy losses. I{
a person pays Re. 1 for admission to
a canema, only 20 paise go to  the
producer, exhibitor and distributor
whereas 80 paise go to the coffers of
the Government. This 1s a highly
generative economy, and in the back-
ground of that, I would request that
this 1ndustry shoulg be allowed to
survive and the levy of 50 paise per
metre should be reduced considerably
because this is going to affect  the
production of films in our country.

So much has been said about direct
taxation laws. We have had a large
number of commissions and commit-
tees—Mathai Commission, Direct Taxes
Reforms Commussion, Boothalingam
Commission; so many administrative
committees have also gone into them,;
and the lates!i aming them 1s the
Wanchoo Committee. We are told
that the Government has accepted 200
recommendations of the Wanchoo
Commiattee. It would have been better
if that Bill had been brought forward
before the discussion of the financial
proposals for the year 197.-74 was
over. What 1s happening to the Income
Tax Act? What has happened to
the Department® Whenever any new
changes are brought in, they keep on
making some additions, further provi-
sos and subtractions and so on. with
the result that the whole thing be-
comes guite unintelligible to the com-
mon man. Every man in this country
would like to pay his taxes. But the
question is: how the taxes are going
to be determined. How {s he to under-
stand? What is the way of determina-
tion of the tax? He is not able to
realise as to what is the methog by
which he is going to pay the tax.
That is the difficulty. There is clearly

a case for simplifying the taxation
law,

I would like to draw your attention
to what happened to our law and how
it hecome cumbersome. [ would give
you a simple instance—the life insu-
rance premum deduction. The Govern-
ment has been good encugh to allow
certain ceductions to the people from
their life insurance premium on their
assessment, I woulg give you an ex-
ample. In 1961, 25 per cent of the
total income subject to a maximum
of Rs. 8000 had been allcwed as life
insurance premium deduction. What
happened 1n 1962? 25 per cent of the
total income was allowed subject to
a maximum of Rs. 10,000. Then, what
happened in 1965? 60 per cent of the
first Rs. 500 and 50 per cent of the
balance amount was allowed as deduc-
tion. In 1966—25 per cent of the tc-
tal income or Rs. 12,500 whichever was
less. Then it was changed in 1968~
69 as to T1-72. It was 30 per cent of
the total income or Rs. 15000 which~
ever was less. In 1973-74 the quan-
tum of the first deduction has been.
raised from Rs. 1.000 to Rs. 2,000 for
qualitving for the amount of the life
msurance premium deduction, 1 am
only drawing this example to your
kind consideration that if you go on
changing the laws on small matters,
whom #re you gcing to benefit? Every
year there is a different qualification,
there is a different system. He does
not know where he 1s going an ! it is
very difficult tor the common man to
plan his future even for the sake of
life insuran‘e premium or for safe-
guarding his future premium deduc-
tions.

It was said on the floor of this
House that levy of agricultural fax
1s rather unconstitutional. I would not
go into the merits cr demerits of the
same, but I certainly feel that this
levy of agricultural income tax Is
not a very rcasonable one. It is not
going to have a reasonably good effect
in the whole country. I would not say
that we are on a stage of the green
revolution, I would only say that we
are on the threshold of a green revo-
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lution. There must be some hon. Mem-
bers whe may be having both agricul-
tural and non-agricultural income. If
we are to give them a ready-reckoner
and say this is your income, how aye
you going to pay the tax? It will be
very difficult for a man, even to hon.
Memwoe.s of Parliament, ic compute
their tax. Suppose, there is a mem-
ber wiho is having an agricultural in-
come of Rs. 25,000 and if he has also
non-agricultural income, I am sure
that he woulg shun from generating
his own economy from non-agricultural
scurces with the result that the coun-
try’s economy would suffer. It is in
this context to create confidence in
the agriculturists, I feel and I agree
with the earlier speaker, that this is
a matter which is better left to the
State Governments and in case it is
decided by the State Governments,
constitutional changes may be made
so that these are brought within the
purview of the Central Ggcvernment
and some effective steps are taken.

I would like to draw the attention
of the hon, Minister to one more
thing. The Income Tax law has not
given what is allowed under the Gra-
tuity Act. Under the Income Tax
law a maximum c¢f 15 months’ salary
or Rs. 24,000 was allowed as deduction
but, according to the Gratuity Act of
1972 which was passed by this House,
a payment of 20 months salary is
being allowed. This anomally should
be rectified and the Gratuity Act
should be brought on par with the
Income Tax Act or the Income Tax
Act rectified in this matter.

I find from the financial report for
the current year that they have set up
a valuation cell for the valuation of
property. In this report they have said
that they have ccmpleted 657 cases out
of 702 cases in the last 8 months. They
assessed a wealth tax of Rs. 26 crores
that was returned by the assessees
and over-pitched the assessment to
Rs. 37 crores. There was an increase
of 140 per cent in the assessment of
the returned wealth. I am sure that
there must be at least 30 or 55 per
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cent of the assessees who must have
returned ine correct valuation oi their
prcperty, if that be so, I think the
over-pitching of assessments is 200 per
cent by e Deparitment. I feel this
is a matter which should be seri-
ously louked into. A 200 per cent over-
pitching by the Department is going
to cause severe trouule. To-day the
penalty of this over-pitching is 200 per
cent wiich is mandatcry. I feel the
Department should have a fresh look
into the matier and examine it
thorouginly. I have been discussing with
one of ine Government surveyors. I
asked him as to what is his yardstick
for evaluating the property. He said
‘We do not have any yardstick. Scme-
times we go by MES rates, sometimes
we go by the built-up area value'. It
is a diiterent yardstick. Certainly in
the garp of these different yardsticks
they are creaiing havoc and the as-
sessees will lose their faith and this is
a very serious matter. He told me
emphatically that he was not con-
cerned wich the PWD construct.on
rates in Rajasthan;.he was only taking
into consideration the Central Gov-
ernmeni PWD rate when he was
evaluating the property. How can the
State Government carry on the con-
struction work with their own rates
which is much lower than the Central
Government rate? It is a matter
which will have to be seriously con-
sidered. We should not get in a posi-
tion where the people are harassed by
less charitable officers.

Sir, today the Income Tax Depart-
ment has been working in a manner
which merits lot of criticism. I am
reminded of a story from Parkinson's
laaw. A laundry was burnt and when
it was burnt he went to a bank and
applied for a small loan which was
sanctioned within a period of two to
three months. A large number of
loang were sanctioned to small people
like that ang wultimately some one
woke up in the %ank as to how so
much loans have been sanctioned so
quickly. A committee went into
this and they made the farms very
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cumbersome, They were made g0
much cumbersome that nabody could
£ifl up those forms, without making
some mistakes here and there. With
that all the bureaucrats were happy.
Today they say that the laws cannot
be made easy and things can be taken
at their face. 1 feel the simplification
of taxation law will go a long way in
generating a proper economy. We
should also see that the agricultural
tux tuday 1s postponed till a certamn
consen.us 1s developed by the States.

While concluding my speech I
would appeal to the Finance Minister
to consider a few points. Government
should consider raising the exemption
Iimit from Rs. 5,000/- which is today
at a viry very low keel. The penalty
prov.sions under different Sections
should be reduced. I think the physi-
cal jumishment ghould be reduced
considerably. The provislons in regard
to advance tax are very very difficult.
Today a man is asked to file the
returns by 15th March of what he is
supposed to earn by 31st March, This
factor should be looked into carefully
so thit the tax-poyer 1< nol put n
jeopardy for calculating tax as on
future date and paying the advance
fax at an earlier date. In conclusion
1 would submit that the language of
the Tneome Tax Act should be simpli-
fied so that it could be understood by
the common man or layman. With
these words I wish that the Finance
Bill he passed.

*SHRT N SATYANARAYAN RAO
(Karinnagar): The Finance Minister
has introdced thus Finance Bill and
expects this Bill to be passed I am
not ready to support it Because the
country js passing through chaotic
conditions, the responsibihty of which
not only falls on the shoulders of the
Government but also on the Finance
Mimster. Recently we have discussed
the demands concerning the Ministry
of Agriculture and Irrigation and
Power. The Ministers incharge of
those Ministries say that necessary

finances are not being granted to them
by the Finance Ministry. Particular-
ly when the Irrigation and Power
Ministry was asked to explain the
power failure, the Minister incharge
stated that they have submitted the
necessary schemes to the Finance
Mimstry. But the Finance Ministry
15 not comung forward with a requisite
financial sanction. I therefore submit
that the Finance Ministry is wholely
responsible for the chaotic conditions
mentioned by me. It is a sad com-
mentary on the efficiency of this
Government and party to see that
such unfortunate cond:tions continue
to prevail even after 25 years of our
mdependence and Congress rule.

Because of good monsoon last year
we wele patting ourselves on the
back and are proud of our achieve-
ments. We were very vocal about the
so-called green revolution. Because
thuse favourable conditions are not
there this year we express our help-
lessness and take shelter under the
excuse of drought and famine We
alro talk of the cualamity i1n Bangla-
desh, Theece are the two reasons they
can think of,

My submussion is that we have
noever tr.ed to analyse the repeated
farlures One of the 1easons could be
bad planning

If a country has to achieve progress
in the fields of agriculture and unius-
iry, particulariy progress shouli be
achieved 1n the production of power.
Tr.t field of acuvity has been so bad-
1y neglected in this country that we
din’y have a purallel. No country in
the world would neglect power a~ our
country did Here the emphasis seems
io Le on production of hydroeleciric
puwer. If you see the other developing
countries the emphagis seems to be on
the production of thermal power. We
don’t lack in the resources for pro-
duction of thermal power. Inspite of
thi= no progress hag been made in the
production of thermal power. This
field of thermal electricity production

""*The original speech was delivered

in Telugu.
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- has been very much neglected in this

- country. We have vast resources of
coal. If we want to achieve prorgess
industrially, we need power. If we
are to tap the resources of sub-soil
water, we require power. We all know

. the difficulties we are facing because
of lack of this power.

Today, the country is facing a great
power shortage, as a result of which
several industries had to be closed
down. The field of agriculture is also
a sufferer in the bargain.

Everybody is proclaiming that there
would be no need to import foodgrains
even the Prime Minister has said it.
We know the conditions that are pre-
valent. Could we produce the quan-
tities of foodgrains that is required by
this country? It is very doubtful
My feeling is that a situation has ari-
sen when we cannot but import food-
grains from other countries. There-
fore all this boils down to the fact
that the Finance Ministry was res-
ponsible for not sanctioning the re-
quisite schemes which go to give a
fillip to the production of power.

I would like to mention another
point about the development of back-
ward area and 1 will be done. You
always wax eloguent about the deve-
lopment of backward areas. You
know the conditions in the region of
Telengana which is very backward.
A great agitation was made on that
point. This agitation was made with
the aim that Telengana should be
brought on par economically with
other advanced areas of the State of
Andhra Pradesh. I would like to ask
as to what action has been taken by
this Government in this direction from
1969 on wards. If you ask me no
action has been taken, I would say.
There were two projects, namely,
Pochamnadu and Maneru. These pro-
jects are incomplete. for want of
funds. If Maneru project is taken up
it would not only help in increased
production of foodgrains; but  also
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- would ;olve drinkmu wnw problema

vl the city of Warangsl, Several mem.
orandums have béen ‘subinitted. -on ‘this-.
issue, Inspite of all this the conditions
remaln as they were and these projects
remained incomplete. I.therefore once
more submit that the Finance should
sanction the necessary funds as early
as possible so that these projects eould
be taken up and comp!eted

There is a doubt in the minds of
the people that the Finance Minister
is concentrating on the State of Maha-
rashira, because he belongs to that
State. There is no doubt that there
are famme conditions in that State.
But there are other States also which
suffer from the same malady and re-
quire the attention of the Finance .
Minister equally. You know the
drought and famine conditions of the
State of Andhra Pradesh. When we
sought the help of the Government we
are told that because of the agitations
that are prevalent there nothing could
be done. Not only does Andhra Pra-
desh suffer neglect in the field of
development but also it suffers in the
field of Railways, I beg to submit that
not even a single new lines has been
taken up since independence in my
State, When we ask for new lines
they accuse us of spoiling the lines
that were existing. You have got an
excellent excuse in this agitation any-
thing we ask for. Here I would like
to mention about a proposal for a
Railway link between Ramagundam
and Nizamabad. When we requested
the Railway Minister for this line be
expressed his inability beeause of lack
of funds. He says that if the Finance
Ministry sanctions funds, he would
not have any objections. This line is
a very important line. It iz a known
fact that several industries are coming
up around Ramagundam. This line
goes through the area of the Pocham-
padu project. This railway link would
be an important step towards the in-
dustrial and economic progress of that
area, I therefore once more submit
that the necessary finances should be
sanctioned to the Railway Ministry
for taking up this line.
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Many of our friends talked about
taxation A lot of black money is in
awrculation I this black money 1s
brought out many projectg could be
taken up and constiucted But un.
fortunately no steps are bewng taken
to combat the evils of thus black
money Why don't you demonatiga-
tion, which would solve this problem
for ever’ We don’t know the reasons
why this Government is not comung
foiwaid with demonatisation Some
opposition parties are of the view that
the Government would not come for-
ward to solve this problem of black
money with demonatisation because
this black money 1s useful in runmng
elections If this 15 true the respon-
sibiity would Iic on the Government
only

Another point I would like to men-
fion 1s about the inefficiency of the of
Income tax department We find that
several Income tax officers are becom-
ing mulhonnaireg because of 1] gotten
money If at all they do they only
harass those peoples who do not subs-
cribe to their wav of functioning
If these small practices are checked
muth monev could be realised by the
Department I therefore conclude by
saying that this Government should
study all the. facts and take remedial
measures to in the direction of pro-
gress and prosperity of this countrv
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DISCUSSION RE., APPOINTMENT OF
CHIEF JUSTICE OF INDIA
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Sir, about the time, 1
wish to submit that Mr. Bamar Guha
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hag agreed to have his half-hour dis-
cussion postponed, and so we can ait
till 7 p.m. today, which will give us
three hours today, I met the Leaders
of the Opposition also, and the desire
is that we should have another three
hours which will be on Friday and, it
necessary, the spillover can be taken
up to Monday.

MR. CHAIRMAN: On Monday, it
will not be possible,

16.03 hrs.

{MR, SPEAKER in the Chair

SHRI K, RAGHU RAMAIAH: 1
have just now mentioned that if you
agree, it will smt us to have the dis-
cussion today fti1ll 7 O'clock. 1 have
met the Leaders of the Opposition
before you came Shri Samar Guha 18
willing to have the half-hour discussion
posiponed. So, we could have three
hours today, sit up to T p.m., and then,
if the general desire ig that the total
time should be about six hours, we
cap take the rest of it on Friday and,
if necessary, the gpill-over on Monday.

MR SPEAKER
hours would suffice,

I thought that two

SIIR] ATAL BIHARI VAJPAYEE
(Gwalhor): The entire judiciary has
been under-mined.

MR SPEAKER: Three hours today,
and three more hours on what day?

SHRI K RAGHU RAMAIAH- Fri-
day and Monday.

MR SPEAKER On Friday we have
private Members' business.

ot wEw fagrCt avd Y oAy
iy arf weer A

SHRI K D, MALAVIYA {Domaria-
ganf): Sir, am I to understand that
six hours have been allotted to this?



